9349 APRIL, B, 1081

12.16 hrs.
*DEMANDS FOR GRANTS—contd.
MINTSTRY OF REHABILITION

Mr, Speaker: The House will now
take up discussion and voting on the
Demands for Grants under the con-
trol of the Ministry of Rehabilita-
tion.

Does the hon,
initiate the debate?

Minister want to

The Minister of Rehabilitation and
Minority Affairs (Shrli Mehr Chand
Khanna): No, Sir. 1 will reply to the
debate.

Drmanp No. T4—MINISTRY OF REHABI-
LITATION

Mr, Speaker: Motion moved:

“That a sum not exceeding Rs.
25,33,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3l1st
day of March, 1862, in respect of
‘Ministry of Rehabilitation'.”

Demanp No. T75—EXPENDITURE ON
DispLAcED PERSONS AND  MINORITIES

Mr. Speaker: Motion moved.

“That a sum not exceedlng Rs.
10,33,73,000 be granteq to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Expenditure on Dis-
placed Persons and Minorities'.”

Demanp No, 130—Carrrar OUTLAY OF
THE MINISTRY OF REIHABILITATION

Mr, Speaker: Motion moved:
“That a sum not exceeding Rs.

16,40,17,000 be granted to the
President to complete the sum
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necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1862, in res-
pect of ‘Capital Outlay of the
Ministry of Rehabilitation’.”

Shri Prabhat Kar (Hooghly): Mr.
Speaker, Sir, from the activities of
the Ministry of Rehabilitation and
according to the official report itself,
it is the fag end of the Ministry it-
self. Its pattern of the last 12 years
had been debated in this House and,
I would say, on every occasion there
was difference of opinion between
the hon. Minister and the other
speakers who spoke in this House.
Last year there was almost unani-
mity amongst hon. Members belong-
ing to all political parties, including
the Congress, about the activities of
this Ministry during the last year
and particularly about the failure of
the Dandakaranya Project 1 do not
want to go into this matier over
again. The only thing that I wish to
deal with is what exactly is the posi-
tion, so far ag the refugees are con-
cerned, after 13 years.

1 will deal mainly with the eas-
tern region leaving the western re-
gion to other hon, friends though I
know that in the western region also
there are various points which are
agitating the minds of the refugees.
Even today we find a press report
about the refugees in the Purana
Qila or about the refugees from
Kashmir who represented that some
amount which they should have been
granted as refugee grant hag not
been granted to persons who were
drawing some money beyond Rs.
150, Leaving that apart I will deal
with the problems of refugees in the
eastern region,

According to official figures, 41.17
lakhs of people migrated from East
Pakistan upto the end of March,
1958. That was the official date be-
yond which migration certificates

—

*Moved with the recommendationof the President.
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were not to be issued. According to
the report the population of displaced
persons in West Bengal at the end of
1960 was 31-32 lakhs after excluding
dispersals of displaced persons from
West Bengal camps to other States
during the year. According to this
report the number of displaced per-
sons who have already received re-
habilitation assistance was 23-75 lakhs,
the number of persons in the camps
and at other places that still existed is
1-28 lakhs and 6-44 lakh persons were
those who had not applied for reha-
bilitation assistance at all. This is how
these 31'32 lakhs of people have been
arranged and it hag been said now:

“It would thus be observed
that except for the displaced per-
sons still in camps, the problem
of rehabilitation in West Bengal
has, by and large, been resolved.”

So, according to the Ministry's re-
port, barring the population in camps
which, according to them, is 89 lakhs

Shri Mehr Chand Khanna: 89.000.

Shri Prabhat Kar: I am sorry.
1,28,000 is the total out of which
89,000 are in camps and 39,000 are in
homes. Barring these, all others
have been rehabilitated and the pro-
blem does not exist, according to the
report. Now let us see what exactly
is the position. Every time when we
spoke about the refugees we had
been charged that we, the Opposi-
ticn, were taking advan‘age of the
siutation and were tryineg to misguide
tae refugees. Leave aside all those
things. What is the position today?
What iz the position of ¢even those
persont who have been rehabilitated
in the Government colony? Is it a
fact that those persons who have
been given loans to get themselves
renabilitated in the cnlonies have
been foreed to sell even their tin
shads? I3 it also & fact that the only
p-ofession of most of them today is
brgging on railway lines? This s
huw people who are living in Gov-
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ernment colonies have been rehabili-
tated. This is the position today.
It is In the district of Nadiad that
tnc maximum number of refugees
hive been rehabilitated, in Gayesh-
par, Taherpur, Khoshtas Mohalla
and Cooper’s Camp which is propos-
ed to be changed into a colony, From
thnt area up to the Twenty-four
Par7anas refugees have been reha-
bi.tated. But what is :ne economic
rchebilitation that has bcen given to
this section of the refugees who are
not in the camps? According to
Grs ernment the only problem that
remains is the camp refugee pro-
blem. Today the whole economy ef
th» State of West Bengal has been
shinttered because of fiilure to re-
habilitate these people who have come
away from Bast Bengal. There are
hundreds of people living on foot-
paths in Sealdh Station. This is the
pio re that  presents itself, lenve
aside other things. From humani-
terian aspect what approach has been
riade by the Rehahilitabon Minis-
trv7  If today the Minister says that
becawe certain loans, doles und
gran., have been madg the problem
haz l'een solved, 1 am quite sure
none will agree with Aim and every-
body will admit that the Minisiry
hay 1riled. Accordirg : him th:cre
15 noching more 1o be dJdune,

There have been promises held
out. It has becn sald that there
would b= economic rehabilitation by
starting industries and providing
employment for the refugees. The
promise of the ecstablishment of a
textile spinning mill has been made
in the case of Taherpur and Gayesh-
pur. But why has it not been possi-
bel to do this all these years? Why
have these promises not been fulfilled
up till now. Again no help has been
granted to the refugeey who recently
had suffered from floods. Today their
conditions have further deteriorated.
I can go on mentioning & long list
of their grievances; but jt is not
necessary. Today if we look to the
districts of Nadiad, 24 Parganas and
Hooghly, we find that the economic
cohdition of these refugees has not
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improved at all and in spile of the
amounts which the Rehabilitation
Ministry has spent, not a single family
has been properly rehabilitated.

The other day there wag an enquiry
about a colony near the suburbs of
Calcutta. It was publisheq in the
Statesman of the 8th March and it
was admitted there that out of 1,70,000
people  more than 1,20,000 have
not got full rehabilitation, which
means that more than 70 per cent of
the refugees have not been properly
rehabilitated. This is the position so
far ag the non-camp refugees are
concerned. It has been stated that
some amount has been granted 1o
the development of industries.  Mr.
‘G. D. Birla was the Chairman of the
Board. But it has been reconstituted
under Mr. Sukumar Sen. I do not
know what improvement has taken
place, because up till now no sign
has been found of the effect of the
reconstitution of this Board and not
.a gingle industrial unit has come up.

There are certain new industries
growing up at Triveni in Hooghly and
Kalyani in Nadiad. Although some
amount has been granted to the in-
-dustrialist for dveloping those in-
dustries, no help has been given to
the refugees who want to work in
‘them. Nor have any steps been taken
to see that they get employment.
"This is so far as non-camp refugees
.are concerned,

Coming to the camp:, we feel that
these camps should go immediately,
because life in the camp degenerates
a human being. No one likes to live
«on doles for ever. So, you have to
see that camp life is given a go-by.
But it is not by simply passing an
order that the camps wil] h~ closed.

So far ag the Dandakaranya pro-
ject is concerned, I do not wish to
say very much about it. Last yecar
we had a long discussion. This is
the report of the Ministry, dated
the 28th November 1860, after Mr.
SBukumar Sen took over as the whole-
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time Chairman of the Authority on
the 1st September 1960. The report
says:

“Owing to the late withdrawal
of the monsoon this year, the
working season in Dandakaranya
could not commence till the end
of October. ... The period
under report was, therefore,
mainly devoted to planning and
organisation.”

The planning was done on paper
and organisation was done in office.
So. so far as progresg is concerned,
according to the rcport, there has
been none. Whatever might  have
been said last year on the floor of
the House, including those Mem-
bers belonging to the party to which
the hon. Minister belongs, according
to the Minister's own report there
has been no change and the period
since Mr. Sukumar Sen took over as
Chairman of the Dandakaranya Deve-
lopment Authority was devoted to
planning and organisation.

Shri Mehr Chand Khanna: What is
the date of the report?

Shri Prabhat Kar: This report is
dated the 2B8th November 1980.

Shri Mehr Chand Khanna: Has the
hon, Member not read the report
which 1 gave in the month of March?

Shri Prabhat Kar: This is what
the report, dated the 25th February
1861 says:

“After the withdrawal of the
monsoon, the operational areas
in Dandakaranya became accessi-
ble in early November 1860, when
field season began. The con-
struction of villages including
developmental activities, the
movement of settlers to village
sites, and the gllotment of home-
stead plots, etc., started in full
swing and made rapid progress
to the end of the period wunder
report.”
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And what is the progress made?

This is what the report says:

“In addition to the 59 village
sites in Pharasgaon (3), Umar-
kote (23) and Paralkote (83),
12 more have been selected in
the Raigarh area. The construc-
tion of village houses s
progressing rapidly on 20 village
sites in Umarkote and 2 in Phar-
rasgaon.”

In regard to irrigation the report

says:

“Work on the Umarkote Dam,
esimated to cost about Rs. one
crore, has already started, Earth-
work in stripping and excava-
tiong in the puddle trench are in
progress, The Dam, on comple-
tion, wil] irrigate 11,000 acres
during the kharif season and
5,500 acres during the rabi sea-
son.

So, work hasg just started so far as
irrigation is concerned.

The report goes on to say:

“The scheme for the Satiguda
Dam in the Malkangiri Zone is
under scrutiny by the Central
Water and Power Commission.”

So, thig is still under gerutiny and
work has not started. So far as pro-
gress is concerned, there s planning
in paper and organisation in office.
Beyond that nothing has been done.
Now you want people to go to Dan-
dakaranya. We have no objection to
that. But you cannot do it by forcing
them. Today, according to your own
report, it is not possible for the re-
fugees to get proper rehabilitation
there and until that has been done
the question of forcing them to go to
Dandakaranya does not grise. This is
the report that you have given me,
and all that was said last year is still
applicable according to your own

report.

I would only just draw the atten-
tion of the hon. Minister to the fact
that there are quite a large number
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of people affected. Why, instead of
telling every time that the opposition
political parties want to make capital
of the situation, don't you look at the
whole question from the humanitarian
point of view? Loans were granted.
You are aware under what circum-
stances the people got them. Knowing
full well that they are not in a
position to repay the loans, not even
a single farthing, because they arc not
in a position to make both ends meet,
you are issuing certificates so that all
their belongings, whether jt iz just a
thali or aglass, may be sold in auction
and the loans may be repaid. It has
been done. This is strange. So far as
the Government loan ig concerned, it
is there, I can understand jt. But
why don't you look at it from the
humanitarian angle that these people
are nol in a position to repay those
loans? Today Governmant is not in
a position to liquidate the loans,
because Rs. 68 crores of loans have
been granted to the refugees and they
are not in a position to repay them.
Today they are gelling the roofs of
their houses in order to continue their
very existence. And in respect of
the:e people you want immediately to
issue a certificate and get the loans
liquidated, because they are loans of
the Government, I request the hon.
Minister to consider this aspect and
se¢ that at least these things are not
done. I know that the hon. Minister
stated in the course of a reply to the
U.C.R.C. that the loan; will be rcalised
only from those persons who are in
a position to pay. I am quite In
agreement with this point that those
who are in a position must pay back
the loans. But it should not be the
cage that in order to ensure these
payments the Government gshould
issue certificates to the persons who
are not in a position to pay. | hope
the hon, Minister who has given this
assurance will consider this matter.

Shri D. C. Sharma
What is UCR.C.?

(Gurdaspur):

Shri Prabhat Kar: The hon. Minis-
ter understands it.
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Shri D. C. Sharma: Members also
should understand.

Shri Prabhat Kar: It is the united
organisation of the refugees.

Shri A, C. Guha (Barasat): Not of
the refugees, but of the refugee
leaders.

Shri Prabhat Kar: Anyway, that
does not matter.

Shri Mehr Chand Khanna: It is
under the patronage of my hon.
friend’s party.

Shri Prabhat Kar: That is where
the difficulty comes. It does not
matter if we make a suggestion. It
should not be that because we make
the suggestion they should not accept
it, saying that we are making the
suggestion as a debating point.

Shri Mehr Chand Khanna: I am
only volunteering the information
where my hon. friend hesitated,

Shri Prabhat Kar: But Shri Guha
knows it, and everybody knows it

Shri D. C. Sharma: Some of us do
not know,

Mr. Speaker: The hon. Member
should make the House know it.

Shri Prabhat Kar: Sir, it was not
necessary. The point was whether the
loans should be realised,

Now, with regard to small scale
industries, a building has been built
with the amount which has been
sanctioned by the Rehabilitation
Ministry. but for the past six or seven
years there is not a single industry
put in there in the Kantaganj area,
B. C. Nawn and others, and the
position today is that the wall is
falling if there is heavy rain, And
this is an amount sanctioned by the
Rehabilitation Ministry with a view
to give jobs to the refugees. May 1
know what steps are being taken in
this direction? When this amount
has been granted, may I know why
no steps have been taken against the
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companies and why Government
cannot force these industirialistz to
open small industries to rehabilitate
the people? Why is it not possible.
Promises are often made but they are
not fulfilleq as a result of which the
proper rehabilitation of the refugees
has not been made,

This Ministry is also concerned with
minorities in the sense that there are
quite a large number of minority
refugees here. This Ministry has not
done anything on their behalf in spite
of the fact that these matters have
been brought before the House. The
Muslim minorities who suffered in the
1950 disturbances have still not been
given help and nearly 75,000 of them
are suffering, This matter was
brought to the notice of the hon.
Minister by my hon. friend Shri
Muhammed Elias. But the Ministry
up till now has not done anything.

Shri Mehr Chand Khanna: I have
not followed the last point. Will the
hon. Member please repeat it?

Mr. Speaker: He says that the hon.
Minister is in charge of minority
affairs also and that the question
relating to the Muslim refugees has
not been looked into.

Shri Prabhat Kar: 1 am referring
to the rehabilitation of the minorities
who suffered as a result of the 1950
disturbances and who have become
homeless, This matter has already
been brought to the hon. Minister’s
notice but nothing has bcen done up
till now in that direction. ‘This is
particularly in and around Howrah
and Calcutta., So far as the western
region is concerned there was the
question of compensation for the
houses that were under the occupation
of those Muslims and that have now
been occupied. But in the eastern
region, as there was no such policy,
it has not been done. And today, so
far as the rehabilitation of these
persons is concerned, all these persons
have been shunted out of their houses
Their rehabilitation should be done
immediately. Quite a large number
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of them are there, I hope the hon.
Minister will look into thig matter.

I now come to the last part of my
submission, namely the question of the
new Assam refugees. There have
been questions and answers about this
matter. But the point is that these
are the persons who have suffered not
because of anything for which they
are responsible. And they have lost
their home and hearth, The question
is about giving them a loan or a
grant. It has been stated that every
one of them will be screened and
sanctioned loan exactly to the extent
that he has lost. I submit that what-
ever they have lost is not because of
anything that they have committed. I
therefore hope that, instead of simply
granting them a loan and again
recovering it, whatever is sanctioned
should be szanctioned as a grant so
that they can properly get themselves
rehabilitated when they go back to
Assam. That is my request to the hon,
Minister,

Shri A. C. Guha: Mr. Speaker, Sir,
this Ministry, as at present arranged,
is practically entering into the last
vear of its life, and it is an occasion
when we should take an overall view
about the performance of this Minis-
try to see if this decision is justified.
In the beginning I should like to say
that no hasty decision should be taken
to wind up the Ministry., I am saying
this particularly from the point of
view of the eastern side of India. 1
think much has remained yet to be
done there.

The first point I should like to
mention in this connection is about
the partially rehabilitated people in
West Bengal. My hon. friend Shri
Prabhat Kar has mentioned that those
people have really not been rehabili-
tated. and that they are begging at
the railway platformas, sleeping on the
foot-paths and squatting at the
Sealdah station. That is more or less
a true picture, Government claim
that about twenty lakhs of people
have been rehabilitateq in West
Bengal. But 1 think it has also been
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admitted that about fifty per cent or
even more of the people have not
been properly rehabilitated. So, before
any decision to wind up this Ministry
is taken, the Government should
formulate its policy about these
partially rehabilitated people. It is
no fault of theirs that the loan or grant
was not given in time and in proper
quantity and in proper instalments.

Shrimati Renuka Ray (Malda): Or
was not given at all.

Shri A C. Guha: So, if rehabilitation
has failed in certain cases due to
administrative faults of the Govern-
ment, Government should see that the
wrongs donc to these refugee people
are properly rectified and that proper
steps are taken for the rehabilitation
of these refugees.

I find from the report that about
Rs. 60 crores of money has been spent
on the camp refugees simply as doles
and relief. I am sorry that such a
huge amount has been spent just as
a mere infructuous expenditure. If
the Government had planned properly
in time, I think these Rs. 80 crores
would have been necarly enough to
rehabilitate these three or four lakhs
of people then residing in the camp.
1 think the maximum number In
camps in Eastern India at any time
was not more than three lakhs,
Three lakhs persons would mean
about 60,000 families. Surely, Rs. 60
crores could have done quite a fair
bit for the proper rehabilitation of
these 80,000 families; that would mean
Rs. 10,000 per family—quile enough
for their rehabilitation, Not only has
this expenditure been infructuous, as
not having given any economic return
to the country or to the nation either
in the form of production or in any
other manner. but it has undermined
the vitality and working capsacity of
those people. It hag added to the
social problems. It has encouraged
certain immoral and anti-social pro-
clivitiecs amongst the refugees. It has
also encouraged certain elements in
the political life of the country to
exploit the gituation. I think the hon.
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Minister should not feel gratified over
this, but the responsibility is clearly
on the shoulders of his Ministry.
It is his Ministry which has done
this thing and arranged this thing,
and, therefore, the Ministry should be
responsible for the results that have
accrued out of the administrative
measures taken by it and the policy
followeg by it. Anyhow, that is a
thing of the past. I think the sooner
the camps are liquidated, the better
it is not only for the country but also
for the camp Inmates,

In certain reports from the Danda-
karanya Authority, and particularly
the one which was said to be reprint
of the opress statement of Mr.
Sukumar Sen, it has been stated that
the camp refugees who have gone to
Dandakaranya have proved themseives
to be very diligent and useful people,
and they have developed their areas,
and their flelds quite well. And Shri
Sen is sanguinc that even now, the
vitality of those people has not been
completely wiped out. So, I think
early steps should be taken to liquidate
the camps, and jf necessary, a certain
amount of compulsion also should
used —as has becen agreed upon now
by issuing quite notice. I do not
agree  with  Shri Prabhat Kar
when he savs that no amount
of compulsion should be used;
we all know the voluntary svstem has
failed to induce them to go to
Dandakaranya. These people have
been living there for seven or eight
or nine years, living an idle life and
living on the doles from the Govern-
ment, and I think it will be idle to
expect that they will go out of their
idle life willingly and will launch on
a life of uncertainty, a life of venture
and a life of adventurc. So, a certain
amount of compulsion, (not physical
compulsion) a certain amount of
persuasion and inducement etc. should
all be used to make these camp
refugees to go to Dandukaranya, It is
not merely a question of the East
Bengal refugees taking advantage of
the Dandakaranya scheme for their
own benefit, but from the point of
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view of the overall economic position
of West Bengal also, I should say that
the Dandakaranya scheme must be
taken advantage of. If West Bengal
fail to take advantage of this, we may
have occasion to repent.

In this respect, I would suggest to
the hon. Minister that he should see
that a certain amount of flexibility is
introduced into thig scheme; it should
not be kept closely tight only for the
camp refugees or only up to 10 per
cent of non-camp refugees, I think
if non-camp refugees volunteer or offer
themselves to go to Dandakaranya the
hon., Minister should take a certain
number of them there, and that would
encourage the camp refugees also to
go there. The camp refugees might
have developed a certain amount of
timidity, a certain amount of ease and
50 they may hcsitate to go. If they
find that the non-camp refugees have
voluntecred themselveg to go to
Dandakaranya and they have been
doing quite well there, then the camp
refugees also may be induced to go
there. Therefore. I would suggest
that if there is a certain offer from
the non-camp rvefugees to go to
Dandakaranya, I think the Danda-
karanyva Authority and also the
Rehabilitation Ministry should consi-
der that offer, and a certain number
of them should be allowed to go to
Dandakaranya, even though they are
not camp refugees, I think that will
induce the camp refugees also to go
there.

1 have already mentioned about the
partially rehabilitated people, and 1
would only like to add one thing.
namely that the hon. Minister should
make his position clear as to whether
the Ministry have got any scheme to
help these partially rehabilitated
refugees in West Bengal. In fact, not
only the refugees in West Bengal, but
perhaps a certain number of refugees
rehabilitated in Assam and also in
Tripura may be described as partially
rehabilitated refugees. I am not so
sure about the position in Assam, but
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surely the position in West Bengal is
serious in this respect, and it is
expected that before any decision to
wind up this Ministry is taken, the
hon. Minister must find some solution,
that is to say, the hon. Minister or the
Government must find some solution
in regard to these partially rehabili-
tated refugees in West Bengal and
Tripura, who number about twelve
lakhs.

Shri Prabhat Kar has mentioned
that certificates are being issued, and
some properties of those refugees have
been put to auction, I know that
certificates have been issued, but 1 am
not sure if that has actually led to the
auctioning of any property. At least,
no such case has come to my notice.
But, the hon. Minister should realise
the gocial jmplications of the present
position. Under the present arrange-
ment, the Central Government have
to bear 100 per cent of the loss on the
loang given to the refugees if they are
not realised. So, you can understiand,
Sir, that no State Government would
be very much eager to realise the
loans from the refugees and take
some trouble in this matter, because
it will be a law and order problem
for them, So, they may issue notice
for certificates, but I am not sure
whether they will really make an
earnest effort to realise the loans,
Thus, the position is going to be one
of making the refugees defaulters and
morally guilty persons, They know
that they would not be paying the
loans, and the State Government also
somehow give them the idea that
though they may issue a certificate,
vet, they are not going to enforce it
and they are not going to put any
property to auction. This is not simply
possible f:- them, nor that would be
socially ju«tified. Still, this attitude
or this montal outlook on the part of
Government which makes the refugees
defaulters and morally guilty persons
should not be allowed to continue. It
is better that Government take a
decision to write off the loans as far
as possible up to a certain amount.
I think the maximum loan given to
the urban refugees might be about
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Rs. 2,500, and to the rural refugees
about Rs. 1,500 or thereabouts. So, if
a decision is taken that loans up to
Rs. 3,000 would be written off, there
would not be any loss as such to
Government in the realisation of the
loans. And the refugees will also feel
that they are no longer defaulters, but
they are honourable citizens of the
country and they can live as honour-
able members of the society.

In this respect, I should remind you
also of the fact that there js no policy
of giving compensation to the East
Bengal refugees, 1 tried to raise this
question  on two  or three other
occasions., On one occasion, I was
ruied out of order. Anyhow, the
matter was raised in this House, and
we discussed it on several occasions.
1 think Government should now take
a firm decision that in lieu of compen-
sation all loans amounting up to
Rs, 3,000 or Rs. 3,500 should be written
off.  Loans given for mere industrial
or business  purposes or to such
agencics might  be  processed, and
something should be taken about them,
but ordinary loans, that js, rehabili-
tation loans given for house-building
or a small trade etc. in the normal
course, smounting up to Rs, 3,000 or
Rs. 35,00 should be written off. Thet
would not affect the revenue to the
Centra] Government, because in any
case, the Central Government are not
going to get back that money, and the
Central Government themselves know
that they would not get it. That is
why the policy has been laid down
thay any loss in the realisation of the
loans even up to hundred per cent
will be borne by the Central Govern-
ment and the State Government
would not have to share any loss.

About Dandakaranya, Shri Prabhat
Kar has stated that no progress has
been made in Dandakaranya since last
year, I think that it is very much of
an exaggeration. I find from the In-
formation that I have been able to
gather not only from the Government
reports but also from the other re-
ports that much progress has been
made. Btill, it hag to be realised that
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those who will go there will go there
as pioneers and colonisers, and they
will have to face the hard life of poi-
neers and colonisers. In every coun-
try, colonisers have to undergo a spe-
cial hardship, and I expect that the
East Bengal refug-ecs who are now in
camps would able to undertake that.
They should be encouraged to under-
take that. They should feel that they
are going to open a new phase in
India’s economy and they are pioneers
in developing a vast undeveloped
territory with immense resources,
They should be given to understand
that it is a task of honour and a mat-
ter of obligation to the country and
to the nation. So even if there are
some difficulties and handicaps and
something wrong with the adminis-
tration, 1 think that should not deter
the Easl Bengal refugees from going
to Dandakarnya. They should be
encouraged to go to Dandakarnya.

According to the latest census, the
density of population in West Bengal
is over 1000 per square mile. West
Bengal requires some outlet, otherwisp
its economy will have to face great
hardship. So Dandakaranya will pro-
vide not only an outlet for East Bengal
refugees, bul subscquently it will be
an outlet for the surplus population
not only of West Bengal but of other
Stales like Kerala who require an
outlet for their surplus population.

In the Dundakaranya scheme, Gow_r-
ernment should see that money 18
properly spent. They have taken @
number of tractors. Some of them
were from the Central Tractor Orga-
nisation; these were condemned even
when they were taken over by the
Central Tractor Organisation. They
served the CTO for 10 or 12 years
and now the Dandakaranya Develop-
ment Authority has taken them over.
About 58 tractors or so have been
taken from ordnance factories; b}:t
none of them has been in use till
now. The Dandakaranya scheme
should not be made a dumping ground
for condemned tractors or other
machinery or even as &an experimen-
tal ground for developing the tractor
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industry. For that, they may have
other schemes. For that they may
use the government farm in Rajas-
than or some other place. Nothing
should be done at the cost of the
refugees in this manner,

1 think this tractor affair in the
Dandakaranya scheme is a regrettable
matter. Something should be done to
remedy this and the Ministry should
sce that proper tractors are imported,
if necessary, or manufactured here
and those tractors should be made to
render the service they are intended
to give,

Shri S. M. Banerjee (Kanpur): We
have purchased 45 tractors from out-
side.

Shri A, C. Guha: I think they may
have been giving some service. 1
find that large sums of money have
becen spent on training schemes. But
I do not know what has come outl of
those schemces. Unless  the training
schemes are followed up by seiting up
some small-scale or cottage indus-
tries, the training schemes are more
or less useless. They should see that
whenever there is a training scheme,
the trainees should be put in some
industrics se! up by the Ministry or
financed by the Rehabilitation Indus-
tries Corporation.

As regards the Rehabilitation In-
dustries Corporation, 1 expect that it
will not be just a loan-giving agency
like so many Other organisations of
Government, the IFC, the National
Industrial Development Corporation or
the ICICI. The RIC should be used for
sponsoring small-scale and cottage in-
dustries in rehabilitation areas. Gra-
dually some deductions may be made
from the earnings of the refugees to
reimburse the Corporation for the
investment it has made at the begin-
ning and in that way ultimately those
industries may be transferred to those
refugecs.

In this connection, I would also sug-
gest that the RIC should start cer-
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tain rural or small industrial estates
in the rehabilitation areas. I have
already written to the present Chair-
man of the Corporation and I hope
the Ministry and the Corporation
will take up the matter seriously of
setting some small-scale industries in
the rehabilitation areas and employ-
ing refugees there, as also of starting
certain rural industrial estates.

I have nothing more to say, Bir. I
think no hasty decision should be
taken about winding up this Ministry.
In my opinion, this Ministry has some
more work to do at least in the eas-
tern part of India.

Mr. Speaker: Three hours have
been allotted for this Ministry. I
would request hon, Members to limit
their spceches to a duration of 10
minutes.

Shri D, C. Sharma: The limit of
time allotted to the Ministry should
be extended.

An Hon. Member: It is a very im-
portant Ministry,

Shri D. C., Sharma: You have the
discretion to extend the time by one
hour and I would request you to
exercise that privilege to the fullest
possible extent.

Mr. Speaker: No, no. We have cal-
culated the time given to all the
Ministries on the basis that we will
be sitting till 6 P.M. every day. If
we extend the time, very few hon.
Members sit here after 6 P.M.

Shri Bimal Ghose (Barrackpore):
The Rehabilitation Ministry and the
Ministry of Transport and Communi-
cations have been allotted 11 hours.
If we fix it as 12 hours, we can take
half an hour or 45 minutes more for
this Ministry and then finsh the two
by tomorrow.

Mr. Speaker: 1 am not sure,

Bhri Ajit Simgh Sarhadi (Ludhi-
ana): Very few hours were allotted
to this Ministry.
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Mr. Speaker: Very well. Each hon.
Member will have ten minutes.

Shri Prabhat Kar: Is the time ex-
tended?

Mr, Speaker: Let me see. If neces-
sary, I will extend it.

Shri D. C. Sharma: Mr Speaker,
Sir, I am of the view that this Minis-
try should not be treated as a bank
that is being liquidated but as a per-
son who is being retired but who has
chances of re-employment again and
again. I hope that before completing
its work, the Ministry will not be
wound up. .

I have no doubt about the fact that
there are so many loose ends in this
Ministry up to this time and those
problems cannot be solved if they are
enirusted to some other Ministry or
department. It is necessary that this
Ministry should have a longer lease
of life than the hon. Member thinks
it has.

My second point is thai this Minis-
try should make a distinction between
cvacuees who belong to the so-called
high castes and the evacuees who be-
long to the so-called scheduled castes,
1 know the Ministry has been giving
some concession in the case of those
cvacueces who Dbelong o scheduled
castes, scheduled tribes and backward
classes. But I must submit very res-
pectfully that those concessions are
not very adequate. There is a world
of difference between the economic
position of those persons who owned
houses, lands and other things in East
Bengal or in West Pakistan and those
persons who came here without leav-
ing behind any houses or lands or
anything of the kind. The latter are
not to be treated at par with those
persons who can be described as men
of property. I know that some con-
vessions have been given, but I sub.
mit very respectfully that those con-
ceisions are  very very inadequate.
The Ministry should rethink this
question and should again try {o grap-
ple with this problem and come to
the conclusion that the members of
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scheduled castes and other persons
deserve much more than they have
been already given.

This idea is not peculiar to my cons-
titucney only, but it is applicable to
all the States of India where refugees
have seltled. Whatl the Ministry does
is this. Sometimes it says that this
land is urban land and sometimes that
is rural land. Thereby, it creates
hardships for refugees. Sometimes it
says that these persons who had
houscs there should be treated in one
way. Sometimes they say that these
persons have not got houses there and
they should be treated in a different
way. All kinds of classifications are
bemng perpetrated by this Ministry and
they are working against the interests
of the so-called scheduled castes and
tribes. I have & case in point. In
Pathankot 1 find that a large number
of rviugees who belong to Harijan
class are being put to a great deal of
trouble. They have been living in
jhuggis and straw huts for the iast
14.15 yecars and now they are going
to be uprooted. Their houses are
going to be auctioned: their lands are
going to be auctioned; they are going
to be dispossessed of their houses.

13 hrs,

Now, I would say, this kind of
treatment should not be meted out to
anybody in this country of mine and
far less to refugees who belong to the
so-called scheduled castes. Afier all,
these persons have to be treated om
a different footing from the persons
of other classes. It is necessary that
the concessions given to the schedul-
ed castes should be reviewed by the
Ministry again so that these scheduled
caste persons are not again uprooted
and again put to zll those kinds of
hardships to which the refugees have
been put.

My next point is this: the Danda-
karanya scheme—] have taken a lot
of interest in it even though I do not
belong to West Bengal—was born
under an ill-star and ever since it
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came into existence
facing all kinds of
The most deplorable aspect of the
scheme is that some persons have
come to acquire a kind of political
vested interest In keeping people
away from Dandakaranya. They
have come to acquire some kind of
compulsion of their own that this
Dandakaranya scheme should not be
a success. It is very unfortunate. Of
all kinds of follies in this world, I
think, the most maddening folly and
the most criminal folly is this that
one should play with the miseries of
people, that one should play with the
hardships of people in order to mak::
political capital out of it. I would
say that this is what is happening.

we have been
troubles there.

Shri Bimal Ghose: That is not
goenera:.

Shri D, ¢ Sharma: I wish well to
Dundzkoranyva scheme  and 1 know
that u lot of money has been spent
by the Ministry in making the scheme
successful. It has made so many ad-
ministrative changes: it has made so
many other kinds of changes. If a
few tractors have not been able to
give pond performance, that does not
mean that the Dandakaranya scheme
has failed. We shouid not confuse
small mishaps with big things. I
would request all the hon. Members
who come from West Bengal to pre-
vail upon thes camp refugees to go
to Dandakaranya. They should bring
the force of their personalities and
the force of their arguments to bear
upon these persons so that they can
go there and have a clean, decent and
respectable life. This is very neces-
sary. Otherwise, I think, the Danda-
karanya scheme will be very bad blot
not only on the Ministry of Rehabili-
tation but also a bad blot on those
political parties—I do not distinguish
between one political party and ano-
ther political party—who have not
permitted these persons to take ad-
vantage of those concessions and those

good offers which have been given
by this Ministry.
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Sir, I would very respectfully sub-
mit that this Dandakaranya scheme
should not be treated as a provincial
scheme, as a scheme which belongs
only to one State, as a scheme which
is the concern of only one particular
State Government, I think this
sciieme should be treated on an all-
India basis. I agree with my hon.
friend Mr. Guha that non-camp refu-
gees should also be allowed to go
there. T would say that the hon.
Minister should consider that if the
West Bengal refugses 7re not prepar-
ed to go there, the scheme may be
thrown open to other States also.

Shri A, C. Guha: They would go.

Shri D. C. Sharma: It should be
thrown open to all other States also.
1 would respectfully submit that the
Dandakaranya schemc is a very good
scheme and we should do our best
to make it a success, Mr. Sukumar Sen
i= now in charge of that scheme and
1 hape that the scheme will fructify
as desired by the hon. Minister,

My next point is that in spite of the
fact that the hon, Minister has so
many friends in Pakistan and has been
speaking of those freinds, this gentle-
man has not been able to give a good
account of himself so far as dealings
with Pakistan are concerned. Our
affairs with Pakistan are of many
kinds. But, they are very big things.
But, here are involved small issues
which can be scttled between our
Minister and their Minister without
much difficulty. I would say that the
hon. Minister has not shown any sense
of urgency, has not shown any sense
of political necessity to tackle the
Pakistan Government in order that
those problems may be solved. What
is the fate of the Immovable Property
Agreement? It is hanging in the air.
What is the fate of our claims, pen-
gions, provident fund and other
things? They are yet incomplete.
God alone knows when they will be
completely settled. What is the fate
of those persons who have left their
pensions funds there? What is the
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fatc of those persons who have left
their insurance policies there? What
is the fate of those coniractors’ claims?
What is the fate of those persons who
had invested some money in coope-
rative societies? All these things make
a very distressing and sorry tale.
While reading this Report I find that
the hon. Minister is treating even
these items in a cold, routine manner.
I feel very sorry about it that he
should not see the human problem
behind al] this. I do not know how
many times he has gone tp Pakistan.
I think, this should have been for him
one of the big priorities, He has been
going here and there. Of course, he
should go there also. But, he has not
made any effort recently to go to
Pakistan in order to setile these out-
standing problems between us and the
Pakistan Government. I would say
that he should do his best to settle
these problems.

Another point that T would like to
make is this. This Ministry has been
in indecent haste to die. I have heard
of some persons who take too long a
time to die. But, here is this Ministry
which has tried to court a kind of a
very quick death. What is happen-
ing is this. Look at the number of
outstanding problems that are there
between this Ministry and the refu-
gees from West Pakistan, A number
of those problems have been men-
tioned in the Report of this Minis-
try. Their number is very large.
But, what is this Ministry doing?
This Miinstry is trying to hand over
those problems to other Ministries.
It is like giving your own crippled
child to somebody else so that he can
look after it. A person can look after
a healthy child. But, nobody s goi-
ing to look after the maimed, blind or
deaf child. Now, all these problems
are being handed over to the tender
mercies of other Ministries. I think
this is, to speak the least of it, most
unsympathetic. It is hard-hearted, I
should eay. I would, therefore, say
that so far as these things are con-
cerned, they should be administered
in some different way. I would like
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tha{ there is some kind of shadow
Ministry to administor these depart-
ments. it is not that they should be
given over to other Ministries.

The last point that I want to make
is this. There are some persons who
say that this Ministry has been very
good to the West Pakistan Refugees
but has not been very good to the
East Pakistan refugees. I think noth-
ing can be father from the truth than
this. I would submit that from West
Pakistan came 47.40 lakh refugees and
from East Pakistan came 4117 lakh
refugees. The sum of money that has
been spent on the West Pakistan refu-
gees is Rs. 192'19 crores and the sum
that has been spent on the refugees
from: Tast Pakistafi is Rs. 191'89 cro-
res. What is the per capita expendi-
ture? The per capite expenditure in
the casc of displaced persons from
West Pakistan is Rs, 405 and that in
the case of the displaced persons
from East Pakistan is Rs. 466. There-
fore, . would very respectfully  sub-
mit that so far as the question of
rehahilitation is concerned, this Minis-
try has been very fair to both sides.

I would submit that in spite of
everything this Ministry should not
hand over these beneficient things to
other Ministries, things which have
been handed over to the Health,
Commerce and Education Ministries.
I know that in my State and all over
India there are so many schools and
colleges and educational  institutions
which are not vel in a way to stand
on their own legs. This Ministry is
handing them over to other Ministries.
I would request the Minister that so
far as these beneficient departments
are concerned he should continue to
administer them for a year or for 2
vears or as long as he is there. Of
course, when he comits suicide, T will
have nothing to say. But, so long as
he is alive I would request him to
consider all these departments as de-
partments under his own charge.
These departments are given on pages
2 and 3 of this report,
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1 hope the Minister will look into
these things and will not leave the
West Pakistan refugees in the lurch.
I hope he can devote as much time to
them as he has been doing so far and
that he will make equal distribution
of time between the West Pakistan
and East Pakistan refugees or he can
give 60 per cent of his time to the
East Pakistan refugees and 40 per
sent of his time to the West Pakistan
refugees.

Mr, Speaker: I will call one of the
two hon, Members from the PSP
Shri Banerjee or Shri Ghose. Let
Let them decide for themselves,

Shri Bimal Ghose: Sir Shri Banerjee
will speak for our group. But shall
I get 5 or 7 minutes?

Mr. Speraker: I do not know. Shri
Banerjee

Shri Pramathanath Banerjee (Con-
tai). Sir, the clamity that has fallen
to the lot of the States of Punjab and
Bengal will be considered not by the
present generation  only but by the
future generations also. It is very
difficult and intricate,

My belief is this; I am sure that
one day the two parts of Inia will be
united. The whole world is going to
be one world and why not the two
parts of India which were one for a
long time from times immemorial?
In this partition Bengal and Punjab
suffered the most. Punjab suffered a
little less than Bengal because in
Punjab the migration was from both
sides but in Bengal the migration of
refugees was only from one side
from East Pakistan. Therefore the
burden of Bengal was much heavier
than the burden of Punjab. More-
over Bengal's fate was that she was
twice partitioned once in 1905 during
the regime of Lord Curzon and the
second time during the time of attain-
ing independence,

In the first case. the partition of
Bengal was annulled; but Bengal had
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to lose much. She lost valuable dis-
tricts such as Manbhum, Singbhum,
Purnea, the Santha]l Parganas etc.
At that time the leaders of Bihar pro-
mised that these districts would be
returned to Bengal after indepen-
dence. But independence came and
that promise was not kept. If these
districts were with us, the problem of
the influx of refugees that are coming
from East Pakistan would not be
there. We would have managed to
accommodate them in these districts,
Singbhum, Mangbhum etc. which are
allied to Bengal.

After the second partition, two-
thirds of the area. of Bengal has gone
to East Pakistan. The Hindus of
East Pakistan were tortured so much
that they were compelled to come to
West Bengal. First came the rich
and the intelligentsia, and they came
and settled in Calcutta and around
Calcutta. Next came the middle
classes and next the labour. They
fell into the clutches of different poli-
tical parties jn Bengal who tried to
gain something from their distress.

Now. the States of Orissa and
Bihar gave shelter to some of our
reguees. But, our refugees who
were sent to Orissa and Bihar could
not stay there; they could not accom-
modate themselves there and they
came back to Bengal. Government
was in a fix what to do with this
large number of refugces. They
have now selected Dandakaranya for
the Bengal refugees. It was a wise
selection because a large number of
refugees could not be accommodated
in any other State. Dandakaranya,
I may say is greater than the whole
of Bengal and the climate and the
amenities of life that can be had there
are also ample. There i lack of en-
thusiasm on the part of the Bengal
refugees to go there. Our hon. Minis-
ter says so and it has been told by
some other friends also. If a subs-
tantial number of Bengal refugees do
not go there, other persons or refu-
gees from other States may go and
settle there. If the political parties of
Bengal who have taken the lead in
these matters induce the refugees to

CHAITRA 15, 1883 (SAKA)

for Grants 9376

go to Dandakarayanya, it will be much
helpful for them to get their liveli-
hood. I know colonisation is in their
blood because they do not fear to colo-
nise; they have colonised Bengal be-
fore. Our poet has written;

“owEr ST fasa G EATa S
FfET Iy

THEET FOT wotagE wige wrem
| 7T

FarAr A7 faeqw 7 AR MfEE

Once the sea-going vessels of Bengal
roamed all over the Indian Ocean;
the people of Bengal golonised in
Tibet. in Chana and in Japan. There-
fore colonisation is in their blood and
they will not fail to colonise if they
go to Dandakaranya. They say that
Dandakaranya is not suitable for that
and that it is full of tigers and snakes
and so on; it is forest land and there-
fore they may not be happy if they go
there, I think that they should be
given 1o understand that in Bengal
also they faced the same problem;
our forefathers also faced the same
problem and our poet has written:

AT | g H7 T gryr avfag w8
ST FATG-ARTL A79TE A7 a7 AT
ATIT B8R 7w wfewa wqer
FAAWAY AR SfgEAmeEe A
gmz? g4 frow fogz &wr w)fror og
frza amor T a7 fasr odT ofvwa "
We fought with the tigers and lived
in Bengal, we made the snakes dance
and we danced on their heads; our
soldiers have fought with the great-
grandfather of Ramachandra who
conquered Ravan; our son Vijay Singh
has easily conquered Ceylon and

given the name Singhal to show
his prowess. So. it is the blood of

the Bengalis and I hope that if a
committee is formed by our hon
Minister consisting of all the M.Ps

and MLAs of Bengal, they will go
from camp to camp and induce and
adivce them to go to Dandakaranya
to settle there because jn Bengal there
is competition and the young men of
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West Bengal have no livelihood and
so there is competition between the
East Bengal refugees and the West
Bengal youngmen. The hon. Minister
says that they will start industries;
Even if industries are started; there
will still be this competition. But in
Dandakaranya there will be no com-
petition either in industry or in agri-
culture. I camc to know from the
hon. Minister that there would be
a large paper mill there where
only the refugees will get em-
ployment, they will not have to com-
pete with otherg either for employ-
ment or for other amenities. [ hope
the prescny difficult  phase  will go
away and we shall get a good time
when our refugees from East Bengal
will go to Dandakaranya which is in
the midst of India and from Danda-
karanva our culture and other things
which are good enough will reach the
plares around Dandakaranya and in
the long run, in future our Minister
of Itchabilitation will be congratulated
by future generations because he was
wise to find out such a place for the
settlement of thy Bengali refugees.

Shri Balraj Madhok (Ncw Delhi):
Mr. Speaker, many hon. Members
have already spoken about the posi-
tion of East Bengal refugees and
Dandakaranya, I will confine myself
mainly to the western cector, and
Delhi particularly. It is said that the
rehabilitation work is over and the
Ministry is being wound up. But I
think that much still remaing to be
done. There are still lakhs of claims
to be gettled. There is the question
of evacuee property, bank deposits,
lockers and so on, All these questions
have to be settled. So many agree-
ments are made with Pakistan piece.
meal. It is necessary that while talk-
ing to Pakistan these questions about
the refugces should also be taken up
and an overall agreement should be
arrived at instead of piecemeal agree-
ments.

Now, Sir, T have been elected from
Delhi and, as you know, Sir, there are
iakhs of refugees in Delhi. Living
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conditions in some refugee areas are
worse than slums, For instance, there
is the Kingsway Camp and you must
have visited that place. People are
living there in conditions which are
shameful to a civilised country, parti-
cularly to the capital of the country.
There is suspense in Purena Qila
where Rs. 20 lakhs at last had been
spent in building tenements and
schools and all that. All that is going
to waste; people are being driven out
of that arca and thcy are not being
given accommodation though they
were living in houses which they had
built, baradr. o' their own, They are
being given plots. They should be
given alternative houses on no-profit-
no loss basis. There are thousands of
khokhawalus and shop-keepers who

have not been given any kind of
accommodation and it is these people
who are being exploited. I saw during
the clections how people went and put
pressure on them and they were told:
if you vote for us, you will be given
shops; otherwise, not. They may vote
for anybody but they should be given
accommodation These khokhag are a
bint on Delhi and they should be re-
moved and alternative pucca accom-
modation should be given, in Lajpatrai
market or anywhere else. Then, in
Kotla Fer: zeshah also, people live in
suspense whether they will be allow-
ed to remain there or asked to go
away. They should be assured that
they will not be evicted from their
quarters. If the quarters are not
good, they can be improved. But this
kind of suspense in which thousands
of people are living should be remov-
ed.

Then a lot of profiteering is going
on. We blame others if they do so.
But this Ministry has taken land at 4
annas or 8 annas a square yard and the
development cost comes to about
Rs. 5 per square yard but the price
charged by it from refugee
allottees ranges from about Rs. 30
to 50 per square yard. In that
way, it appears that this Min-
istry is not the Ministry of
Rehabilitation but it is a Ministry of
profiteers, This is wrong; when the
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Government had said that they would
give houses to the evacuees on the
no-profit no-loss basis, why are they
making profits?

Then there is a lot of discrimina-
tion also. For instance, take Multani
Dhandha, There are about 340 plots
there. 295 plots are evacuee plots and
45 are held by the local people, and
45 people are staying there. They are
not being charged anything but
ground rent, which was being charged
from them since 1951. There are 295
evacuee plots and from the refugees
who are living in those plots, they are
demanding Rs. 60 to Rs. 80 per sq.
yvard for those plots, Further that
money is being calculated while eva-
luating the price of the structures.
This is wrong. There should be no
discrimination and they should all be
treated in the same way. On the nazul
land even, if you are charging ground
rent from the local people, you should
charge the ground rent from the eva-
cuees also.

Another aspect which I should like
to bring to the notice of the Ministry
is about the sale of property, It was
laid down first that{ when properties
were transferred to the refugees there
would be no registration tax. But now
it has been decided that on the pro-
perty which is being transferred to
the refugees, four per cent by way of
registration tax will be charged. If
the tenement is of the wvalue of
Rs. 5,000, the registration tax will be
Rs. 200, ang if it is of the value of
Rs. 10,000, the gallottees will have to
pay Rs. 400 as tax. Why should such
a condition be put on the refugees?
Why not treat them better? If they
were not transferred so far and if
registration has not been done so far,
why blame the refugees? [ say that
the Ministry has not been active in
this matter, It has been following
delaying tactics. This is a heavy
burden being put on the refugees and
if such a thing is done it is wrong.
The Government should not put such
a heavy burden on them.

Then there is the question of tene-
ments and the payment for the tene-
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ments, There has been a demand for
a long time that these payments should
be made in instalments. As a result of
persistent demands, the number of
instalments was raised to eight. Some
people have pajd the first and gecond
instalments. But still there are peo-
ple who cannot pay the money in
eight instalments. When we give
loans under the low income group
housing scheme, we get the money
back in 20 instalments. I ask: why
not the same concession be given to
the refugees and these loang be treat-
ed as those given under the low income
group housing scheme and the moneyv
collected back in 20 instalments as in
the low income group housing scheme?
If that is done, that will give g lot of
relief to the refugees. I am not cry-
ing for the moon. These are very
simple demands which can be easily
met only if a sympathetic and hu-
manc approach is taken towards
these problems. Then alone these
problems can be tackled satisfacto-
rily.

Let us now take the conditions out-
side Delhi. In other States, the con-
ditions are no better. Of course, I
do not know much about other States,
but I know the conditions in Jammu
and Kashmir State. There, the condi-
tions are so bad.

13.3¢ hrs,

[MRr. DEePUTY-SPEAKER in the Chair.]

There is a saying in Hindi which runs
thus:

o7 T q9E T,
Th [T qFE T 7T AT |

This saying can well be applied to
those people there. There iz no law
in this respect there. In other States,
we find evacuee laws, and we have
refugee laws but there is no law for
Jammu and Kashmir State. They are
doing things by executive orders.
You are spending croreg of money.
That money has not gone to the
people who deserve it It has
not gone to the people who
have to be rehabilitated. On the
other hand, what is happening is, their
claims have not been registered.
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Thousands have come there from
Mirpur and other areas. Their
claims were not registered so far. They
have been clamouring for it. Now, a
decision has been taken that they
should be given an ad hoc grant of
Rs. 3,500, A man who had a claim of
Rs, 10 lakhs will be given an ad hoc
grant of Rs. 3,500. If the man had a
claim of Rs. 1,000, he will get the
same grant! QOut of this grant,
Rs. 2,500 or so arc to be deducted
towards the cost of small areas of land
that have been given to them. In
some cases it is one acre; in some
cases it is {wo acres, and in some
cases it is 12 or 13 acres. A
sum of Rs. 2,500 is going to be deduct-
ed and then the land which is given
to them would be their own. They
are evacuces who have gone to Pakis-
tan and they are still coming. 1 do
not know how long this will continue.
When they come back the land is
given to them. The man gets  the
grant and he settles down after ten
years. Most of them are Pakistani
agents; they are sabotcurs; they come
as Pakistani agents. There is some
income from the evacuee lands shops,
etc, and that income, instcad of
being used for the rehabilitation
of the displaced  persens, is
being  put  in a scparate fund
the evacuee fund, and that fund is
used by those people who sabotaged
India and went to Pakistan for carry-
ing on propaganda against this coun-
try. When they come back to sabo-
tage India, as Pakistan agents, that
money is being given to them and that
land is given to them. This is a
shameful condition. (Interruption).
This must be remedied.

Shrl A. M. Tariq (Jammu and Kash-
mir): It is wrong. To quote an ex-
ample like that is wrong. To say that
a person who has gone back or a per-
son who has left for good, when he
comes back, he is given the same land
which was occupied by a refugee in
Jammu and Kashmir State, ig wrong.

Shri Balraj Madhok: I am definite
about it in Jammu and Kashmir State,
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Can you deny that fact? That money
which wag given is not being used for
rehabilitation purposes, It is being
used and kept in a separate fund.
Lands are being given back in Rajouri
area. I can tell you that this is not
justified—to give back the land to
those who have come back.

Then there is discrimination in other
respects also. There are many refuge-
es or displaced persons who came from
Muzaffarabad and Poonch and they
want to settle in Kashmir province.
Certain obstacles are put to see that
they do not setile in Kashmir province
and that they are sent out of that pro-
vince, Then, there is an other class
of displaced persons in Kashmir—a
number of people from West Pakistan
from Sialkot ang neighbouring areas,
—who have settled in Kathua and
Jammu district. There are about
50,000 of them. Apart from not giv-
ing rehabilitation benefits to  them,
they are not being trcated as Indian
citizens. You will be surprised to
know that they have no right to vote.
We complain about the stateless
Indians in Lanka (Ceylon). But here,
they are stateless in our own country.
They have been living there for ten
or 12 years, But they are not being
given the right to vote, so that the
voting strength of the non-Muslims
may not increase, It is a most shame-
ful thing. There is diserimination in
the Kashmir State in other ways too.
When they distribute the grant of
Rs. 3,500 to the evacuees, there is a
lot of chicanery, a lot of favouritism
is being used. I would suggest that
the hon. Minister should appoint an
enquiry committee to see how the
money that has been given to Jammu
and Kashmir State for the resettle-
ment of the evacuees has been spent
wrongly and hag not been spent pro-
perly, The money has been spent
towards the partisan ends, and not for
the purpose of rehabilitation of the
people for whom it was meant. These
are things which might not have come
to the notice of the Ministry, but
which are faets, and I can stand gua-
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rantee about the veracity of these
facts. I woulg request the hon. Min-
ister to take note of these things.

Then, about Delhi......

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.
Only ten minutes were allowed for
each Member, by the hon, Speaker.

An Hon. Member: It is his maiden
speech.

Mr. Deputy-Speaker: Yes; but there
is g limit.

Shri Balraj Madhok: 1 hope atten-
tion will be devoted to set things
right, and that notice will be taken of
all that 1 have said. About Delhi....

Mr. Deputy-Speaker: For Delhi, we
will have many more appeals!

Shri Balraj Madhok: There is just
one more point that I would like to
touch, about Delhi, I refer to the
employees of this Ministry. There
are hundreds of employees now in the
Ministry. If the Ministry is wound up,
they are very much apprehensive as
to what will happen to them. About
250 employees have put in a service
of about six months or less on an ave-
rage. According to the Government
rules, those who have put in less than
six months’ service cannot be guaran-
teed re-employment. Their employ-
ment exchange cards have become
useless and some of them are over-
aged. They cannot apply for Govern-
ment service or anywhere else, What
will happen to them? I would request
the hon. Minister to take a humane
view about them, and they should be
taken back into service. There are so
many avenues which can absorb them
and where they should be fixed up. I
request the hon. Minister to consider
their case sympathetically. They
should not be thrown on the roads.

Shri Shobha Ram (Alwar): I would
like to refer to some of the problems
of the displaced persons in the districts
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of Alwar and Bharatpur in the State
of Rajasthan, It js not a zonal pro-
blem; if I may say so, it is a human
problem which is exercising or agitat-
ing the minds not only of the displac-
ed persons there but also of the re-
presentatives who present them in
Parliament as well ag in the State
legislatures. At the present moment,
the. displaced persong who are allotted
lands are asked—the demand is made
—to pay the price of the land allotied
to them and also the price of the
houses,—the taccavi loan—and arrears
of the sawaijaman. So far as these
two recoveries are concerned, that is,
the taccavi loans and the arrears of
the sawaijaman, I would be the first
man to say that they are quite just.

We have spoken to the allottees
that they should pay the arrears of
sawajoman as well as the instalments
which have accrued so far, so far as
taccavi loans are concerned,

So far as the realisation of the
price of the land and of the rural
houses is concerned, I would like to
refer to the time when the then erst-
while States of Alwar and Bharatpur
issued a statement that they want to
settle bn their lands to the tune of
1 lakh people. When the terms and
conditions of the agreement were
mentioned to them, there was no
specific mention made that later on,
after the lapse of 10 or 15 years, they
will be asked to pay the price of the
land. 1 know it for certain that the
conditions imposed upon them were
that they would not be able to sublet
their allotment, they would not be
able to use those lands contrary to
the uses mentioned in the patta and
they would not refuse or fail to pay
the rent. There were three conditions
imposed upon them. I would like to
mention in this connection that under
the Displaced Persons (Rehabilitation
and Compensation) Act, 1954 and the
rules made thereundcr. read with
rule 102, it has become necessary that
no displaced person's allotment can be
cancelled unless these three conditions
are violated. Therefore, when there
is no violation of any term or condition
against the D.P. allottee, the question
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of ejectment or realisation of the price
of the land, I think, should not arise.

I would like to refer to the
proceedings of the Inter-Dominion
Conference which was held from 10th
January to 13th January, 1949. The
question of non-substantial rural
houses came up before that commis-
sion. It was decided that in regard to
claims below Rs. 20,000 so far astural
houses were concerned, which were
left in Pakistan, they were not enter-
tained on this ground that they were
-duly compensated by the agllotment of
agricultural land along with rural
houses.

I referred to this last year and again
I will refer to it. The question arose
in those two districts about the clari-
fication of the status of the D.P.
allottees. I am referring to the non-
claimant D.P. allottees. Then a letter
was written from the General Secre-
tary, Pradesh Congress Committee to
the then General Secretary, All India
Congress Committee, Shri Shriman
.Narayan. We requested him to clarify
the position and if necessary enquire
from the Rehabilitation Minister. We
received a letter from the Ministry of
Rehabilitation saying that so far as
allottees are concerned. they will not
be ejected and will continue in
possession, but to acquire right of
ownership, however they will have to
pay the price of land in 15 equal
instalments and they are not worse
off than the Khatedars in the State
of Rajasthan.

1 want the Minister of Rehabilitation
to clarify one point. In case the D.P.
allottees are not in a position to pay
the price of land, T want to know
whether they will be ejected and
whether the purchasers who purchase
‘the lands in auction—if the lands are
auctioned in case they fail to pay the
price of the land—will be in a position
to get vacant possession from the D.P.
allottees. That has become more
important in view of the fact that the
pattern of land reforms adopted by the
“Government of Rajasthan is, we have
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made the tiller of the soil khatedar,
even though he was cultivating the
land for a period of six months, with
the right to sell, to mortgage, to
succeed and with every sort of right.
We can just imagine in a particular
village a neighbouring Jloca] tenant
who was occupying the land for a
period of six months was given
khatedar rights without taking any-
thing from him; the whole compen-
sation has been paid by the Govern-
ment of Rajasthan to the biswedars—
landlords—without charging g pie from
the local tenant. Now the neighbour-
ing allottees are being asked to pay
the price of the land. Does it fit in
with the pattern of land reforms
adopted by the Government of
Rajasthan?

I am one of those who believe in the
national policy for the establishment
of a socialist pattern of society. 1
want to know whether it js our
inteniion to make the poor more
poorer and the rich more richer,
because the whole argument advanced
by the Rehabilitation Ministry is that
we want to raise the compensation
pool; we want to take money from the
non-claimant D.P.s whose claims have
been rejected and not entertained. If
that is done simply to compensate
those claimant D.P.s who have their
claims above Rs. 20,000, will it lead
to the establishment of a socialist
pattern of society?

1 want to mention one thing also.
Under article 254(2) of the Constitu-
tion, if an Act passed by a State
Legislature with respect to a matter
in the Concurrent List contains any
provision repugnant to the provisions
of an earlier Act of Parliament, the
Act passed by the State will prevail,
so far as the Concurrent List is
concerned, if the Act has received the
assent of the President. In 1959, we
have passed in Rajasthan the Zamin-
dari and Biswedari Abolition Act. It
is applied to all types of agricultural
lands in every district in the whole of
Rajasthan, Under that Act, the
biswedars are being compensated by
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the Government of Rajasthan, but the
tenants are not liable to pay even a
single pie for those rights, which they
have obtained and which have accru-
ed to them as a result of that Act.
Both these taken together, it appears
that the question should be conside-
red more sympathetically,

In case they refuse and say, “Look
here, take our cattle in lieu of the
taccavi loang and take your lands”,
will the hon. Minister of Rehabilitation
do so and allow them to become
displaced persons again? In case their
lands are auctioned and they are
again made displaced persons, can we
conceive what should be the amount
required to rchabilitate those uprooted
displaced persons again? It will be
to the tune of more than Rs. 20 crores
—I am not exaggerating—because
their are 30,000 families residing in the
districts of Alwar and Bharatpur. This
consideration must be taken into
account,

I do not want that the ownership
right should be granted to them, in
the light of the statement made by
the hon. Minister. He has clearly
stated that if they want to acquire
ownership or proprietory rights, they
will have to pay the price of the land.
Therefore, this point should be made
very clear whether those who do not
want to acquire proprietory rights on
account of their financial position will
be evicted from the land or not. This
is the apprehension which is exercising
and agitating our minds. 1 can assure
him that so far as the question of
realisatiom of Sawaijaman and the
repayment of the taccavli loans |is
concerned, I will take the res-
ponsibility that within a month or so,
they will pay the two amounts, In
case they are given an assurance, in
case the position with regard to their
possession of the land allotted to them
is made clear, that they will not be
ejected. All rightt What are we
going to do in case a person is not
in a position to pay, because the
amount of realisation of the price of
the land comes to the tune of between
Rs. 2200 and Re. 2,300 to be paid in
15 instalments which comes to a huge
sum of money?

TI(Ai) LS—8.
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The hon. Minister should appreciate

. that we have been placing this pro-

blem before him for the last three
years. I have also met him two or
three times, He has given due
consideration to the problem, I do
not want to accuse the Ministry, but
I feel that the crux of the problem
or the gravity of the problem has not
been fully appreciated by the Minis-
try. I feel that unless the whole
position, their whole apprehension
about the possession of land so far as
the question of eviction is concerned
is made clear, it will not lead to any
satisfactory solution.

So far as other problems are
concerned, I will be one of those who
will lend his fullest co-operation to
the Ministry of Rehabilitation for
every problem which is due to be
solved. I would only request the hon.
Minister to make a very clearcut
statement as to what steps the
Ministry of Rehabilitation is going to
take in case the D.P. allottees are not
in a position to pay the price of the
land, in case they arc not jn a position
to acquire the ownership or property
rights, and whether they are going to
be evicted or not.

Shri Ajit Singh Sarhadl: Mr.
Deputy-Spcaker, Sir, I congratulate
the hon. Minister and the Ministry for
the manner in which they have tried
to dispose of the residuary problem on
the western wing, but still T would
say that the problem in their hands is
so colossal, so big, that I think it will
be very difficult for them to finish it
by the middle of this year as they in-
tend to do and as they have said in
their report.

Sir, the residuary problem can be
divided into four categories. The fifst
one is the work pertaining to urban
property, both evacuee and built by
the Government. The second oOne
pertains to agricultural lands allotted
to refugees pending disposal and trans-
fer in Punjab. The third relates to
public institutions belonging to dis.
placed persons. And the fourth and
important problem deals with the
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services, the personnel of the Minis-
try.

In the short time at my disposal 1
shall deal very briefly with these
four categories, I shal] first take the
question of evacuee properties, both
government built as well as those
allotted to the displaced persons. The
Minister will say that out of the 4:87
lakh applicants for compensation 4:84
lakh epplicants have been given the
statements of accounts. But if we
look at the property figures, he will
find that out of Rs. 100 crores worth
of evacuee property he has disposed
of only property worth Rs. 65.27
crores, leaving thereby nearly Rs. 34
crores worth of property yet to be
disposed of. 1 am fortified in my
argument when I submit that out of
the total number of evacuee properties
—286148 evacuee properties and
194442 government properties—
only 351994 properties, which consti-
tute both government built propertics
and also evacuee properties, have been
disposed of. Therefore, the number
that has been so far transferred re-
presents only two-third of the total.
The number that still awaits  dis-
posal is 128596. Ewven after starting
the work in May 1955 after the pass-
ing of the Displaced Persons Act they
had been able to do only two-third of
the work. If that is so, may | ask how
they will be able to dispose of one-
third of the work in the few months
that are left? Therefore, my submis-
sion in this connection is that the re-
siduary work is so colossal and the
problem is such that the approach
should be human and it should not be
like a machine, therefore I support the
hon. speakers who have preceded me
when they say that the Ministry should
not try to commit suicide so early.

Mr, Deputy-Speaker: Is there any
attempt being made by the Ministry
to commit suicide?

An hon. Member: Apparently.

Bhri Ajit Singh Sarhadi: It looks as
though a very serious attempt has
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been made—not only an attempt has
been made, but for the last two years
they have been doing it.

My second point deals with agricul-
tura] land. It is stated in the report
that the number of allottees on a
quasi-permanent basis was 4.77 lakhs. .
This number is besides the non-Pun-
jabi land owners or people from Jut-
side Punjab. The total property that
has been allotted involves an grea of
19 lakh acres or a little more than that.
You will find that up to 31st Decem-
ber, 1960 permanent rights have been
conferred on 2,69,474 persons involving
an area of 19,567,711 standard acres.
This leaves the number of allotiees
yet to be conferred permanent rights
to the tune of 2,09,528 and an area of
4 lakh acres. I disagree with the re-
port of the Ministry that certain pen-
ple are not coming forward to have
permanent allotments or that the re-
maining allottees are not available, be-
cause I know from persunal knowledge
where the hurdles are, where the
bottlenecks are. I do have a certain
amount of faith in the integrity of the
Revenue Department of Punjab—there
I do not join issue with the Minister.
But he says that he wants to transfer
the rights to them. But I would cer-
tainly say that the personnel of the
Central Ministry who have been dcal-
ing with this problem very sympatheti-
cally should not be deprived of thcse
rights, They should be allowed to
deal with this question. When =early
40 per cent of the people are yet to
be conferred permanent rights, how
can I accept the proposition that those
people are not available for securing
permanent rights.

This is, of ¢ourse, besides the re-
settlement problem outside Punjab
which perta‘ns to 58000 displaced agri-
cultural families and 5.63 lakh acres
of land. Out of that up till now »nly
12,347 persons have been given the
rights irrvolving a small area and 46,000
people are yet to be given permanent
rights. Still it is said that our work
on the western wing is over. ' am
rather surprised. That is why I say
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that the problem still in the hands of
the Minister' is s6 heavy, both in the
matter of agricultural lands as well as
evacuee property, that he should nat
try te dissolve it so soon.

My third point is about problems
pending disposal with " Pakistan. 1
differ with the hon, Member from
Gurdaspur when he said that the hon.
Minister is not doing anything. Of
course, he has been trying to do very
much. Only recently we had a con-
ference about it, and I agree
with him that there should be
an overall solution to this
problem. The main point is that
the joint stock companies whose
claims have been verifled have not
been paid anything. I am talking of
their assets—of course, the bank an2-
counts and other things are there be-
sides. This is also a thing which
should be given due attention. The
joint stock companies also belonged to
the displaced people. They have left
properties and assets there. They are
entitled to some compensation. If the
hon. Minister is not in a position to
get any compensation from Pakistan
through negotiations, ! would certain-
ly say that this liability also should
be taken in by the Government. I
think the hon. Minister would be ab's
to impress upon the Finance Ministry
that these joint stock companies 1lso
are ecntitled to some compensation on
the same ratio as is given to others.
There is no reason why they should
be deprived of it. I hope the hon.
Minister would try to see that this is
also settled.

My fourth point pertains to the ser-
vices. I have got the highest appre-
ciation for the work which the services
have done. It would be a sad
day indeed if they are thrown out of
employment on the day of winding up
of the Ministry. I am very glad, and
I congratulate the Minister, that up till
now all the retrenched personnel have
been absorbed and he is running from
door to door, from Ministry to Minis.
try, trying to get them absorbed. This
problem should be viewed in the same
manner as the rehabilitation problem,
which is a human problem. I would
submit that the Minister should psee
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that no person is thrown out of em-
ployment because of the closure of
this Ministry and everyone is absorbed
in some Ministry or other. In this
connection, I have received some com-
plaints. Here we must remember that
it is not only a question of absorption.
There is also the question of 2ension-
ary benefits. There are persons in the
Ministry who have put in service for
the last 13 years, who have put their
heart and soul into it, who have con-
tributed their sweat and brow to the
service of this Ministry. If they are
not made permanent and if the pen-
sionary benefiis are not given to them,
it would be the most tragic thing in-
deed. Even the Pay Commission
have recommended that nobody should
remain temporary or quasi-permanent
after he has put in a certain number
of years.

14 hrs

Mr. Deputy-Speaker: The hon.
Member should conclude now.

Shri Ajit Singh Sarhadl: ] request
you to give me another five minutes.
So, my submission in this connection
is that something should be done for
these people,

Then I come to the displaced public
institutions. I am very glad to know
from the figures that the Ministry
have given aid o a large number of
institutions, I find, for example, that
Punjab have been given Rs. 194 lakhs,
Uttar Pradesh Rs. 23 lakhs and Delhi
Rs, 27 lakhs.

Ch. Ranbir Singh (Rohtak): Rs, 3
crores in all.

Shri Ajit Singh Barhadi: I congratu.
late him on this. But I may submit
to him that this is his liability, He
would agree with me that these insti-
tutiong have not been fully rchabili-
tated. 1 agrec with the hon. Member
from Gurdaspur, Professor Sharma,
when he says that there should be a
plan for the future also. If they are
left in the lurch at this time that
would be the end of it. In this con-
nection, what I would submit iy that
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there are Muslims also who have left
large amounts of trust property in
Punjab. Ag it is trust property, it
has not been transferred at all. I
would submit that they should be
given to those who gre in possession
of them jn a planned manner and that
they should be permanently rehabili-
tated,

There is one point more, and it re-
lates to the eastern wing. Compari-
sons are alwayg very odious and they
are more odious when they relate to
suffcrings. Therefore, it pains me
extremely that the hon. Member, Shri
Banerjee, while comparing the suffer-
ings of East Bengal refugees, said that
the West Pakistan refugees suffered
less. 1 have the highest regard and
sympathy for the East Bengal refugees
and their sufferings. But I hope he
will appreciate that the sufferings of
the West Punjab refugees are not any
the less. Immediately after the parti-
tion, they came out of West Pukistan
in lakhs and lakhs, leaving behind all
their belongings, and many of them
were slaughtered in the way. Those
who reached India did not have any-
thing of their own, and they had 1o
suffer for years to reach their present
position. S», I would submit that
there should not be any comparison
between the two, though  have the
grea‘est sympathy for the East Bengal
refugees.

Then, giving doles is not a happy
thing. 1 can say from my personal
experience in Punjab that we tried
to liquidate it at the earliest possible
moment. We did not allow it to con-
tinue for more than a year and a hall.
We had no camps after a short time.
Spending Rs, 48 crores on doles is the
biggest mistake that the Ministry has
made.

Mr. Deputy-Speaker: He

conclude now.

should
Shri Ajit Singh Sarhadl: I request
you to give me two minutes.

Mr. Deputy.Speaker: Those {we
minutes have already expired,
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Shri Afit Singh Sarhadl: Coming
to Dandakaranya my submission is
that it is a national project, according
to the policy laid down by the Minis-
try itself. It was started in a big way
some years back. Its chiet function
would be to rehabilitate the displaced
persons of East Pakistan, For this
purpose, the first priority would be
glven to the East Bengal displaced
persons who are at present in camps
in West Bengal. That is the basic
policy. But we now find from the
figures that since October 1960 the
tota]l number of displaced persons that
should have been sent from Camps in
West Bengal should have been 5,400,
whereag the number that has gone
there is only 469. This shows that the
response from West Bengal is very
poor. When I put a question on this
subject 1 was told that a large amount
of money was invested on this pro-
ject and many tractors are now lying
idle. Since it is a national project, it
should be treated as g national project
and if East Bengal refugees are not
willing to go there, the refugees from
other States are ready and willing to
go there and reclaim the land.

Mr. Deputy.Speaker: The hon
Member may resume his seat. We
would not like him to go there.

Nt 90 wo FrwAR (FFTAT—
foa—wsgfaa arfrai) : Sareaw
wEYzg, ¥ grate wAterm W Al e
gred X W I9 W TR  F
ford wwr o £ 1 A 7E O AT
ez g @4 fv gg O gvem o«
HATAY ¥ wraar wrar § e 3w w1 e
g T 3, Afer W 77 e
¥ 2 @ ¢ 1 ToweER v ag & fe o
wo¥ ® gu Aff froar § wor W ®
&l @ &Y wg Zed wmar e § W)
ww gw fre aran § oY ag vt arg T
wrreR 3 Wtz v § 1 Y TETT STy
! T ToeTe W ' et gt

xg & qu forer @ i
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T gw 1 ft w3 a7 a9y § mT e
oX I TW 7 ¥ qrawar T o §
g8 araz W% frst wmg w1 ovdfcde
7 B, |fFT ToredA & at ¥ ¥«
® §19 ¥z gwar g i wrr woeT R
TR TAEY H AT F N *voy fear €
wg 7 § Fagha § 1 F wwwar g f
forg weTe qoreETy & W oY
& fad qrea qoerc X I ®1d foaqr §
T IE FwT & o Rw A Foerd
oY st Y O zfor a7 & A€ arfeeara
q W7 § I7 N THEn wTH oW
wieft |

% qft g fe g der &
W fod & W W W T genY
wfourz ¥ & forr & & afeama &
W= TF 4 ¥ q1odf T Y, o gw
Iq & qrg Wy T 9, TF o XY
T Iw 3% Ay e 9, qrfeear
¥ faw wwre & w79 w3 q, dfwr gl
GTHIT A TX Y} #Y srErE ST H O
wgH %1 fegr § 1 o g gt
AT 1 HY [T AT qN qT, A GHTA
oY o g § W% @ Iw WY o wgar
{ WO A0 AAT G KT N FY 9T AT
wERATIT R E T T OTHT & g
w5 1fzat A it §f & 1+ ¥ T §
5 aga ¥ &1 §H THEqTHi B & W
WTETT & GTe9 ¥ WE WA U7 W
awy §, afwr dar § 3 wgr, gfomt
& ford oy wrd gwt § 9w & ford
gUFTT %1 ¥gq wrd g

¥y vk fardy fewrex ) 8, Afww
s & R wH & g Ay fiw
e (e afcare q¥ § foagia fedt
WTOTHT §9g & 9% qaAr el wwr
aff ¥y § 1 Q% v agh 9T FTHT @]
e TF WE oy & W g9 I WY
o7 9T T 7 fred ¥, ¥e a9 X
T 7 T B A ¥ wyAY Wy 9%
ey a7y ¥ wiva T w7 9, 1@ fad
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T ufrs fafa reamw 1 &
wwrerg #Y Y, & guwar g, varar faat
WF WETAT §OFTT Iqqw A€ qHwey
&\ & s g o< et fey A A |
€ foq I7 ¥ T $AW w7 & 0,
Wik Iq oy wy aeee fefl g
et W wee s @ & TR
Ty € g v & ¢ e faw W
vy frgr 9u & e o 7 faar
® 7z wgm wigat § 6 ag I A
FraTqer § awdY &, I ¥ wwiogar
@ awar & e xw e ¥ foee
WOAT %X &3 T, ATEHY T w A5 TF

Wt firwit ® 23 0t AseT A A, 7

Y w7 fF qrgg qOeTT ST WY WTH
wT Ay 1 F € ¥ T By oW Ay
gm, s gk frogeht k& o w
QF gar | fivg oY ¥y fraew € e OF
T I WY AT 7Yy fEgr om0 @
Sad & @ F qrg ot I A Frwa
% 9zt fred § § 9 FY WL &M, WX
I ¥ a1 F T w7 W s
@i | wT ag A ¥ qrd ay e 7
Q% aT< Wt I & art § Y g W
T 6T I O d@ FT Wl §
Wfipq o a7 F are foraee wem
Yt wré gi, gfrora & ar #1F A g}
| Y T Az £ J77 WY A Iq K
wefA ) ®y wee A 91 o § qg
7 fwqn wg

% a1z 4 % ar Wi wgan g
g1 g W€ auy A Ay g A
TOFGTY ¥T O YT AT ¥ 1 qgh
ot aw oY gforr aeht T xma
wit § R i gt gl 7T wTa AATA
&1 Arerre § wwaAT AT A9 B T8
wardt € g 1 2 wrgan g e g gfoam
Ak W fw gare AT F 9T F 7A@

Y I = § a|A Y gfaw A 9130

R Yo ¥ Yo qfrarc git 1 ? wgt ¥



-9 Demands APRIL 5, 1961 for Grants 9398
[t 70 ®o arEaTA] |
ferdy Ttz W w7 v g st d ft e wret (g
wYfgw s&m fF I agt ol TR SuTedE off, WIS AT A9 ¥
Tt 9 fear g | e I fa ge W forg St aafr wod qfcndt &Y, W9
TETT TTHL TTFIL 790 2 2 A7 F a9y w3t £ 8t w o R 1 gy
PRI GFT | w7 XX A, T4k qAaty & mae &
mﬁm%ﬂ%mﬁa‘rmﬁmrg
A T W g § WK AT T} ag I AfF £ 91 W w9

foen fedrorgr & 8 A1 qifFeam
¥ ¥ g ft qgewm wedl ¥
mthzazumama?a%m
R 9T g § WX IAHT A Far
AT @I IFAT & Hrwa &g ATE WY
ST AEWI A @R & F g darc ¥
Y A Frdaq § % S Frf § 9wl
Y ZOAT S Agl g | W fregetty B
AT &Y a7 A qEA @ § FGifE T
TgN T gF &, §iwT W GE A
& ST @i § IF 9wl 1o fomr
g |

N § Fefi w7 g fo F o e
geTa f&d & 34 a2 g faar i
s Y ag f5 fEET A vo-yo gfrem
qfcaiT gt =t @, g AT #
form i #1 o Sfaer F7oom @Y &
et e W e 3 arg A afs-
R 13 GO AREH(A ATIAT T WEAET A
&8 # a1 9AX T 7 FIAT

T 5 o | T i o1 /% 50
ar, gufen § 3wy sarg ana Ag o
A | & gmte g9 w2 wfew &
U T g W R % qam g R
ot @y 7 o faearfaat & Yar &7 4
. oi—fredT ¥ oF FAei
gt i1, @ T3 3w &0 Fan-
o6 &9 i qur g amr 2 o faw
& AL TREGTH HIFL FT WL WA
gIFR F1 o g g

T4 Afrr wdem # fm ¥ R
¥ graty garaa & whwfai ¥ 69K
AT gt WAY § Y sveq oy § SHE
fog & qrqar ¥ art § 1 g F THF

19 Y A9 79T g FATGT K AT
faita &7 % grafy 7 agra w1 o@
I T F W § I AEACT qAR
ft 2 e g 1o fand § e
frat @ fr oF ad & qe=rT wW @
TATAT 1 TR FO7 A7 7 F | TACAY
& wrgm g o & wraw grdi A o7 A
I gL aAear § AT T AAT«T &
AHIT Y & T4 FAMR g1 7 afw
A WA AT aE g oy e oy
1 W A gmer afmrd 48

# m F gy gy fertes &x
ST & avaer ¥ TT ARear Sud
ATy Tefem A A g Ly g
Wt F T T wATTT &Y qiT #Y a9t ¥
THT TIRNTT AT TATAT A F A
farar ft o' gEat wofY wEeT Y F A
g J faa §¢ s §or 2, A
ARG 7 IF AHEAT AT AT TE TR
AFT gt arar ¥ | Pfe oy 2 B wwt e
qRT ET WO AT 9T AT I HHT
I T wTEEs a9 7 owi e
TR Adf faa wq § W ag FEe Sl
Tz A7 @Y F At &1 woaw S ey R
afer wardy # F¥ wragwy o g
qT I4FT Y 7Y frufe g 1 5w wroe
TR 9T weave fgar qr fe oae
IR T &Y 19 qwT ¥ swaeqr
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& FAA 5 § §h7 W IAF 4 vqq4y
frafg &< aF a7y Wit @ F 99 WA
Y g2 1§t feay nav | wgh e oy
&7 Frag ¢ 9T T & A qR o
ag & amerdr ¥ v swwr gefegaw
gfcar /Y aAay aqy WYy SEEY wifes
Freay Fr gurara foredr wifaa ao
& grar wfeq qr ag afi gr AT & 1

wgt aF gfemrge &1 T §
# ¥ W & 30 AT (8% F' TF
we g At fir ey ag /= ¢ fa gferar-
g"ﬁ'i’ﬂﬂlﬂﬁ' oo qfEIT H & 00
qfa 17 g &7 fdft W s w)
[y ad § 1 9fg &, A Roo F@MA F
AT GIY FT AR & @ oA T A
siaR |G IR faar 91 f g gf@r
agt a9 79 4 W IAW q T I
T W MR a2 91 “wiwsar af@r
QIR ®T FAaami & g & 170
& T g w7 §7 ) v qwr A
Qorme &t quie gfeand 4§ §

FOTART 3 7T 7 A AT TFT
# g 4 f5 O faenfag ofa
T FAE AT I fAg HF T By
S qEqT 9ATY FY AGAT 6 F A W
qq 591 & fAqig #) A7aar 7 T AT
FT a8 | IGY {A AT T ATT AZAT
qear ¢ 5 &g § J ssfan
et g & I fawarfra wreai w1 3a%
W F AT Fq A agl fr gan 2
g A F@A A FEAE H a9
fi§ faqi o @ 3T fasqifedY &
geqr A4qr g1 Aw g1 & T g €
FlEar 71 9q 1A A wed
gre war ¢ zafag fr 3g g €
IQIT ATE AGA, IW W F 3w
_AMA A0d | A9 A% § v ag ow
A aiforsy garm £ 21 AfwT I
gm@ # ¥ fAac ¢ amer 93
Afaw sF=r § & a9 nfusg garey A
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w§ P w7 agt gt g ¥ faewr-
foat ® qarm may @ W) OF aga @
T AT A T R STy WY A
FAYfR gt agi T @
JarT A f6a F@ | woT wo WA
% foren & fv g & &3 wwAT AVR
g2 IahT Tar F foq v § ) afem
g €l 57 awd 5 & gu ot awd
o @ & 1 Afgw ogi ax g afragtsr
T § T @ g Sun & st
WS WTAsEAT § afE ag awy Iy
faegrfaat w1 Qo faw aF |

agi av feafer ag & fv o 93-03
Y ¥ g2 g vt W oy e
ATHT ST ey av FY § & wra AT
Freelt, 7T gy Wi W ey w3
¥ I97 & fog fraad & o feq we
gESl 9T AR AT feed & o arw Wy
args Wa ¥ | Wy S Sy Y w5
*1 ITH Wil 7 2 wwd ¥ ) g aet
F1 Afwsg g & fog ot =y gwrr &
fr ot g qrefRafres o & @
¥ 9a% & ux gx 5w €A freqrfiat £
aferd) % warew @vaT g | AW TE I
wZA g FwsT Y & P ora § A g
qat 7t wgran & frgger it Fr oy
frr arfidefor =xa daa # ;d o7
7g & 3% 7 vy woETars ¥ waey AT
T, &1 TAT T g F sy
Ffwa gt weafoum 7 & w7 W
dAra wagRe w1 Ar agy, afas gAty
woaTaTe w1 fir T wT wTATe WA
™ =57 1 35077 foardy v g AT
SO TaTe @ P gy WA TR T

& s g fo oW wwa waraw
w7 § Afrer & oy foar s
qraATq Fratfery wF o1 1§ § 3T
gg wrow v fr wlerae, T,
giermyr # a7y # farat ¥ g
grragt ¥ faw w7 g qw afvdsfae
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[ e o)

e QT 7 JOw §< | 7gt ¥ Forear-
faat #Y forrer oot aw wor wifaw
WAEAT FY GETA FT waw< g A
wH ¥ FH ITH w97 q941 F7 wfaswy
wra Y gfaar o faer &% gEfayg
@ afegi & oF oF ardwte
AT Y ST FAOT FY T |

ot ava M & wlarars & foear-
foft & wraew & #T WEET § 9%
7! o) g ot & qr ¥ § 1 97 AR
Fqw A1 wiwd fad § AR A 7 F ey
AR & fir o 4T Quoo # qaa 13 §
I faw 977 g7 fAaT FT 000
R At oy § | ord wiafom 9w
o a2 st A ST S | 4g
X fRaTHT ¥R00 X G ATAT | 7
arr wfaw gfee ¥ @7 e & fx
& wodt TEw g X Ad 2 waA
R} wady ST & WET 0% Ay WA
g & wleras & oF faga & ax ¥
forrd R T @A TS A A
w9 | i fow @t Y 7z o
wreq & fir 5= agt fa7 o 3 faw
# AT FAT @ & qOT Qoo F HHTAT
& T Y00 Tqq £ ¥ 7HT | 7 AN
AT g R & AR A T T T oqE
VAT T WTIH 974 A 2 | 47T AT
TR qTE A9 gu dHr Y gmr g o
I & ®OT AR T ' § /) qfw
¥ e wfafafa g, oo oo oy Afes
wds g ot & & F 7 7w A}
IOk qTHR )

€ e ¥ o T ¥ Ty ¥
¥ wuf gf off foest oo amr v fw
faf & @ vy & Ty #r o
@ oy Y fawrast & F ) qeew
wfm & 998 %< fear aw o7 77 @
w! W S urey @ w1 & Ay wve
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Y TE F7 R N v marary
Fravamin g rg s fawg &
g7 ¥ ¥t wfeare ag ¢ fv o & agt
@t W E@fedT—aeT @
7 & v afs o #r gee 47, @ wrra:
T AT AT, FEL FY IR T T
save faar s, @Y ey ag) wra,
™ fod w19 @ dwEAt H O @
wraey ¥ M1AATT AR, Nfw F v
T wgry w1 g wR gfF TN
ST AT g qeeq gfezwvor woraT
g &, Taferdt wewe @ f oo e o7
Fr$ wwryr frorer W7 1 T & WA
F AT Ti #Y AT GG FT AR Y
fram——sa gEifada # grY w3,
It fF Frgfaee o & wofea §—aw
TIRTT T A1q AR A WA X
Iqfeaar 3T fagr mar | 37 wETTOY #
37 F A g wwe fwmr fr o=
geng € M WE & [oEA,
WATA WETA T, TF OAHEdT FT
Ty =% ) AfFT § oww adf omar
g Foomoab e g vy 3 uw I Ay
o A cf a7 o & e
FT T T % fE o 7 @y wATew
T 3T ITETT WY T TR i qg
ofam g @ ofaa & e g 5
AR ®A g7 T 9% e F @
TITT 3N | AR & Avr agw gEr
feafa % # 9% g i #1 g27 ¥ 7
@7 o afeg fogmd s
endrwr 1 mffe & afrareeaEr S
oY F71 7 2 g, i 27 ¥ gwr
wfzew? & ag wf @ & v fr gt
Wrear- # 71 77 % ¥ 9K Ag AW
T mamafidmaifra
s Tigi T &Y AR |

& gyTn & fravd # ag of faar
guT ¢ fr vt @@rel & ey oY
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Mr. Deputy Speaker: There uare
nineteen cut motions relating to the
Demands under the Ministry of
Rehabilitation which have been
selected by hon. members to be mov-
ed. They may be moved provided
they are otherwise in order.

o 3% g &, aafy 37 & qw sTwn
7Y q, fore & T 9% 37 o gyfarar
qoraw faar o @war, afes foe
fafredt & a7 @ wowmar & fe-ga wt
aré gae wyg ofy ofa & feem &
fed ord 1 & ¥ ww Frew & A
grafy #f ¥ wgael, =t T, ¥
qgT =TeT 91, anfE F g e # fafrae refugees of West Bengal

ATTETE STy FR % | F Frdw T .

g g i g S g AR o e ms:: Aurobindo Ghosal: 1 beg to
TS 777 A AR A aCw g, A
W ATy woft off s siwtay @Y w-
wz 2 g fe o s foedr Ay wet
¥ wew @I, e 9 o wmEy
Y gaTe efr aw Tl @ o,
T W qgraar 2 & fod oy sqwewr
& wE ¥ | Afwr afk qg wia feedy qald
X A & frdew s W
ogt W fedft & §aw ¥ s
¥ gt wxrer qaw foig fem 8,
agt S & A § A fewre fegr
wTT | ¥ W Al wagry fefe ¥ §,
¥ fod T eI g agraar PWF AR A
e g fearomg

Need for more publicity of the pro-
gress of Dandakaranya amongst the

“That the Demand under the
head Ministry of Rehabilitation be
reduced by Rs. 100.” (148)

Need to start the sericultural cultive~
tion in Dandakaranya

Shri Aurobinde Ghosal: I beg to
move:

‘“That the Demand under the
head Ministry of Rehabilitation be
reduced by Rs. 100.” (144)

Need for enquiry as to proper
rehabilitation of refugees sent to U.P.

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Ministry of Rehabilitation be
reduced by Rs, 100.” (148)

g ¥ # @Ay W™ ¥
srfal , gemerd & =W § o

frae w<aT wTEaT § | I A ey oy
oF o A faslt &) ¥ @ 9@
Wl ¥ gAY wWa %y Ty ey g,
afwT o ®Y Jx & avEy w7 T 1T
o § WuxAITNr faw wwwar
T ¢ s gara s vw § gfe
T QU A | I WX st 6
g Qg TR e g,
NN A g § ok N ufe-
wa § I e o gErT & ol
wifgg , aife o o off s 3) a¥,
#Y fr ot I7 mofal WL g
f& et gmiframi

Need to rehabilitate refugees of West
Bengal in industries

Shri Aarobindo Ghosal: I beg to
move:

“That the Demand under the
head Ministry of Rehabilitation be
reduced by Rs. 100" (146)

Need to give loans in lump sum

Shri Aunrobindo Ghosal: I beg to
move:

“That the Demand under the
head Ministry of Rehabilltation be
reduced by Rs. 100.” (147)



Need to inspect the small industries
started by refugees in West Bengal

Shri Aurobindo Ghosal: I beg to
move:
“That the Demand under the
‘head Ministry of Rehabilitation be
reduced by Rs, 100" (148)

Need to guide and render help to
refugees of West Bengal to develop
the small industries

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Ministry of Rehabilitation be
reduced by Rs. 100" (149)

Need to absorb the retrenched em-
ployees of the Ministry of Rehabili-
tation

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Ministry of Rehabilitation be
reduced by Rs. 100." (150).

Need to continue the Ministry of
Rehabilitation till all the Camps are
closed

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Ministry of Rehabilitation be
reduced by Rs  100." (151)

Failure to provide alternate employ-
ment to retrenched employees of
the Ministry

Shri Vajpayee: I beg to move:

“That the Demand under the
head Ministry of Rehabilitation be
reduced by Rs, 100" (1466)

Need to appoint a non-official com-
mittee to enquire into the rehabili-
tation affairs of the States concerned

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Expenditure on Displased

APRIL 5, 1861
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Persons and Minorities be reduced
by Rs. 100.” (152)

Need to revise policy in regard to the
charging of land price from the dis-
placed persons who have constructed
houses on nazul land in Multani
Dhanda, Paharganj, Dethi

Shri Vajpayee: I beg to move:

“That the Demand under the
head Expenditure on Displaced
Persong and Minorities be reduced
by Rs. 100.” (1487)

Allotment of shops constructed in
various Government employees’
colonies

Shri Vajpayee: I beg to move:

‘““That the Demand under the
head Expenditure on Displaced
Persons and Minorities be reduced
by Rs, 100.” (1468)

Failure to settle displaced persons
living in the Kingsway Camp since
1947

Shri Vajpayee: I beg to move:

“That the Demand under the
head Expenditure on Displaced
Persons and Minorities be reduced
by Rs. 100." (1469)

Failure to provide houses on a no loss
profit basis to displaced persons liv-
ing in the Purana Qila

Shri Vajpayee: I beg to move:

“That the Demand under the
head Expenditure on Displaced
Persons and Minorities be reduced
by Rs, 100.” (1470)

Failure to register claims of displaced
persons from Pak-occupied territory
of Jammu and Kashmir

Shri Vajpayee: I beg to move:

“That the Demand under the
head Expenditure on Displaced
Persons and Minorities be reduced
by Rs. 100." (1471)
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Need to provide adequate relief to
refugees from Pak-occupied terrmi-
tory of Jammu and Kashmir

Shri Vajpayee: I beg to move:

“That the Demand under the
head Expenditure on Displaced
Persons and Minorities be reduced
by Rs. 100.” (1472)

Failure to settle East Pakistan dis-
placed persons

Shri Vajpayee: I beg to move:

“That the Demand under the
head Expenditure on Displaced
Persons and Minorities be reduced
by Re. 100.” (1478)

Failure of the Rehabilitation Indus-
tries Corporation in implementing
schemes undertaken.

Shri Aurobindo Ghosal: I beg to
move:
“That the Demand under the

head Capital Outlay of the Minis-
try of Rehabilitation be reduced
by Rs. 100.” (153)

Mr, Depaty BSpeaker: The cut
motions are before the House.

Shri Aurcobindo Ghosal (Uluberia):
Mr., Deputy-Speaker, Sir, it is unfor-
tunate for the people of West Bengal
that while one refugee problem still
remains to be solved, another refugee
problem has been dumped on them
and another is in the offing i.e., the
Berubari refugee problem.

I want to know from the hon.
Minister as to who is responsible for

the rehabilitation of the Assam
refugees. Is it the Rehabilitation
Minister, or the hon. the Prime

Minister, or the Assam Gov-
ernment, or the West Bengal
Government, or the non-official
emissary, Mr, Asoke Sen? We are
unable to roam about in search of the
real person for giving help for the
rehabilitation of the Assam refugees.

CHAITRA 15, 1883 (SAKA)

for Grants 9408

Sir, first of all, it is my reading that
the Assam QGovernment even now is
not very much willing to accept the
Bengali refugees. There are some
reasons which have convinced me of
this, There was a dispute as to the
number of refugees which the Assam
Government would take. I do not
know whether this dispute has been
resolved, and what the latest position
is, Secondly, Sir, the procedure to be
followed is dilatory and cumbrous.
There is the procedure of screening.
I have received sheafs of screening
papers, where persons who have not
received any loans are shown as hav-
ing received loans on the basis of
which potices are being served on
them. I wish to refer to only two
such cases, for want of time. One is
the case of Shri Niranjan Brahmachari
and the other is the case of Shri
Subhashini Bala Basu. What is the
use of this screeming? Persons who
have not received a single farthing
are shown as having received loans.
There is no machinery to which these
complaints can be lodged. This sort
of screening is very defeciive,

Sir, my next polnt is that the Assam
refugees are given Rs. 200 as grants
in the beginning. This was stated by
the hon. Minister even day before
yesterday in reply to a question, But
1 can show him about fifty letters
written by Assam rcfugees, wherein
they say that they have not received
a single farthing even after going back
to Assam. They are given only one
seer of chiru, one poa of gur and one
rupee per day. This is given when
the notice 18 scrved and  Assam
refugees have to go to their locality
with the help of that. Aftler gowng
there they are expected to be given
Rs. 200, But most of the refugees
afier going back to Assam have re-
ceived nothing. This sort of advertis-
ing that Rs, 200 has been pgiven to
them and that stil] they are not going,
is no good.

Regarding the loans which are
being granted, they are being given in
driblets with the result that they can-
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not be utilised for rehabilitation pur-
poses. I can mention the names of
seventeen refugees who though they
were sanctioned as much as Rs. 1,000
to Rs. 12,000 in fact received only
Rs, 200 to Rs. 500. Five or six
months have now passed and they
have wrilten so many applications to
the different Ministries that it is diffi-
cult even to locate them. Nobody has
cared to reply to these letters, not to
speak of giving these loans. It is this
sort of refugee rehabilitation which is
going on in Assam., There has been
great bungling as a result of which
the Assam refugees are suffering to a
great extent.

I would not like to refer to Goresh-
war Bazaar. Goreshwar Bazaar was
mainly populated by the Bengalee
shop-keepers. After the people left
Goreshwar Bazaar, the lands which
belonged to the P.W.D. were taken
away and when after the disturbances
the land was wanted, the Assam Gov-
ernmen! informed the Rehabilitation
Ministry thal that land belonged to the
Railway Ministry. The Railway Minis-
try was asked by the Prime Minister
himself T am told, and the Railway
Minister has replied that they have no

land and it belongs to the Assam Gov- -

ernment. The whole land which be-
longs to the Assam Government, on
which about four hundred shops of
Bengalee refugees were situated, has
not been given to them and they are
not being rehabilitated for that reason
in that area.

Another point I would like to sub-
mit is that of late force is being
applied on the Assam refugees for
leaving their camps. I would in this
connection request the Rehabilitation
Ministry to take the cooperation of
the Assam Refugee associations. The
refugees want to go; they do not want
to remain in camps, But there is no
sense of security, and if Government
can enthuse them and give that sense
of securitv they are certainly agree-
able to go immediately; because, they
are not really very much fond of
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these worst type of camps in which
they are living.

Regarding doles I would request the
hon. Minister to see that so long as
proper screening is made and they are
given proper help. Then at least
Rs, 200 should be given to them after
they go back, and unless that is done
there is no question of serving a notice
on them and stopping the dole or re-
ducing that dole in the camps.

As regards their going back, I would
request the hon. Minister even today
to enquire whether it is not a fact that
about seven or ten families who left
for Assam on the notice of the West
Bengal Government are still living
outside the Gauhati station, because
after their return they have not been
given any rehabilitation grant by the
Assam Government.

I would like to refer to another
point regarding the rehabilitation of
East Bengal refugees. Now we come
to know that a large number of
refugee families are being taken to
U.P. In U.P, naturally, the refugee
population is concentrated in the two
districts of Naini Tal and Pilibhit.
There are a Jot of complaints from
these refugee colonies. The main
complaint ig that after the refugees
are sent to these places they have to
wait for eight or nine months for
rehabilitation. If the Dandakaranya
project is prepared to receive these
persons, why should so many refugee
families be sent to U.P. where there
are a lot of complaints? I think the
hon, Minister should divert these
refugees to Dandakaranya.

And lastly I would make this
request to the hon. Minister, because
he has a wonderfu]l knack of shifting
the responsibility from his own
shoulders to the shoulders of others
who are not accountable to us; that
is the only reason for which he is
shifting these things to the States and
other departments so that none may
be accountable to us in regard to
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the problems of rehabilitation. I
would therefore request the hon.
Minister to help us, and I can give
him an assurance that I can take
ninety, per cent of the Assam refugees
to their places if he gives this assur-
ance gbout their rehabilitation In
Assam and stands security for them.

Mr. Deputy-Speaker: Shri Bimal
‘Ghose. Five minutes,
Shri Bimal Ghose: 1 will finish

within five or six minutes.

Shri Mehr Chand Khanna: Sir, he
might speak while sitting; he is not
well.

Mr. Deputy-Speaker:
sit down and speak.

Shri Bimal Ghose: Thank you, Sir,
it is not necessary. I will briefly
refer to two or three points. A serious
defect of the Rehabilitation Ministry
or the gpproach of the Government to
this problem of refugee rehabilitation
appears to me to be this, that for
some timge now the emphasis 1s on
winding up the Department, not on
the problem of rehabilitaling refugees,
I wil] not say that this Department
should be a permanent one. But let
the Department say that the refugees
wil] be rehabilitated and as soon as
their rehabilitation is completed the
Department will go out of existence.
Then nobody wil] be sorry, and I am
sure the hon, Member will be in
position somewhere else. So I would
request the hon. Minister, as many of
my friends have sald, not to commit
Hara-kiri himself,

Yes, he can

The second point is that before the
refugee rehabilitation problem is com-
pleted; he should also consider the
question of compensation to the East
Bengal refugees. I am sorry that my
hon. friend Shri Ajit Singh Sarhadi
iz not here, He made a comparison
between FEast Benga] refugees and
West Pakistan refugees. I would not
have made that comparison. Both
have suffered and both should get
eompensation,. Whoever gets a few
-'pees more, it is immaterial to mae.

at the problem remains that while
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in West Pakistan there was this com-
pensation which the refugees obtain-
ed, in East Pakistan, on account of a
friction, the refugees have not got
that. Something should be done 1n
this respect.

Associated with this question is the
rehabilitation of the employees in the
Rehabilitation Department. When the
Department is going out of existence,
what is going to happen to them?
The employees of the Rehabilitation
Department are very much worried
about their future. And I would like
the hon. Minister {o assure us that
their future will also be looked after.

The third point is about Dandaka-
ranya. I would ask the hon. Minis-
ter to be a little patient. The reason
why the refugees have refused to go
latterly has been this. We had also
told the hon. Minister earlier that the
first refugees who had gone there did
not have a very happy experience, and
it is the first batch of refugees who
carrieq tales about Dandakaranya. 1
am sure, now that the conditions have
Improved and this fact gets known, the
Bengali refugees will also be going.
Therefore, I would like him to be a
little more patient and give some more
time. And before he accepts sugges-
tions that others should go, he should
consider the suggestion of my hon
friend Shri A. C. Guha that the par-
tially rehabilitated refugees should be
given an opportunity, not up to only
10 per cent, but to the extent that the
partially rebmbilitated refugees want
to go.

Lastly, the Assam refugee problem
has been referred to by my hon.
friend Shri Aurobindo Ghosa]l and I
do not want to dilate on it. I would
like to know if the Berubari refugees
have also been entrusted to the hon.
Minister's care and, if so, what he
is doing in that regard.

Shri Mehr Chand Khanmaa: Sir,
fourteen years ago this Ministry was
created in the wake of partition
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About ninety lakhs displaced persons
left West Pakistan and Fast Pakistan
and came over to India. About forty-
eight lakhs came from West Pakistan
and about forty-two lakhs from Bast
Pakistan. During all these years we
have passed through many stages, the
stage of relief, then rehabilitation,
and, in the case of displaced persons
from West Pakistan, also compensa-
tion. About Rs. 400 crores from our
own national revenues—we have not
received a penny’s aid from any other
country or any world organisation—
have been spent on the relief and
rehabilitation of displaced persons.
And in the case of the westerh region,
compensation as far as urban evacuee
property is concerned has been given
to the tune of about Rs. 150 crores.
This is made up of cash, allotment of
houses and adjustment of public
dues. Over and above that, we have
allotted nearly 25 lakhs standard
acres of land and about a iakh rural
houses. At a rough estimate the value
of these lands and houses may be in
the v cinity of about another Rs. 100
crores to Rs. 120 crores.

So, Sir, you will see that large sums
of money have been spent on the
relicf and rehabilitation and for a
section of the population even in the
payment of compensation We have
to see, after all these years, whether
the particular purpose for which this
Ministry was set up, namely to deal
with the human problem of these
unfortunate people who had to be
taken out of their roots, from their
hearths and homes, the lands of their
forefathers, whether that problem has
resolved and, if so, what remaing to
be resolved and whether for the resi-
duary problem that there is today, the
gpecial Ministry that was created four-
teen years ago should continue or not.
That is the problem or that is the
question which has been posed to me
by practically every hon. Member.
What was the problem? To what
extent has it been resolved, and what
remains to be resolved? For the
residuary problem, do we still need &
specialiseq Ministry? 1 shall try and

APRIL b, 1961

fer Grants 9414

answer as fully as I can, these criti-
cisms or these kind of observations,
because 1 could see that as far as the
Ministry is concerned, as far as the
officers are concerned, including the
Minister himself, there has been all
round appreciation of the work that
we have done. There was a time
when I was being accused of saying
‘We shall see that this Ministry never
comes to an end’. But nobody is
accusing us; today, the advice that has
been given to me by every friend,
whether from this side of the House
or from the other side of the House
is that I should not indulge in my
suicide, in my hara-kiri, in my politi-
cal dehabilitation, and that I should
go slow. I appreciate all those kind
sentiments,

I shall first take up the eastern
region, because, for the last six years
or so, I have spent a major part of
my time there. As I have just told
you, there are about 42 lakhs displac-
ed persons in the castern region; of
them about 32 lakhs are in West
Bengal and the remaining, namely
about ten lakhs are in Assam, Tripura,
Bihar and Orissa. As far as these
four States are concerned—I am leav-
ing out West Bengal—we have al-
ready given assistance to about
1,85,000 families in these four States,
involving an expenditure of Rs. 60
crores. Now, the Rehabilitation De-
partments in all the four States that
I have just mentioned have already
been closed, but before the Depart-
ments were closed, I took care to see
firstly that the State Governments
were consuited, and secondly to find
out what the residuary problem in
those States was. The residuary pro-
blem was discussed with sympathy
and consideration. I feel—and that
has been my feeling for a very long
time—that if my Government can
give me Rs. 400 crores to spend on
the relief and rehabilitation of dis-
Placed persons, I can certainly go to
the Government and to my colleagues
and ask for a few crores of rupees
more. [ would not myself like that
this problem which has been tackled
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all these years and on which such
huge finances or such huge amounts
of money have been spent, should, in
the fag end of the life of this Minis-
try, be stinted or dwarfed or not pro-
perly attended to for want of a few
more crores of rupees.

So, the residuary problem was fully
discussed with the State Governments
and whatever provision was required
for meeting the residuary problem in
those States has already been agreed
to and provided for. Now, that
would leave the problem of West

Bengal.

As far as the problem of West
Bengal is concerned, up till now, we
have given rehabilitation assistance to
4,55,000 families, This is an addition
to the 1,85,000 families that I have
just mentioned in those four States,
and tr- expenditure comes to about
Rs. 130 crores.

The problem of Bengal, as has been
rightly remarked by the gentleman
who opened the debate and by my
friend who followed him....

Shri Muhammed Elias (Howrah):
The one is a gentleman and the other
is a friend? Is it because he belongs
Eo the Opposition?

Mr. Deputy-Speaker: The objection
ig that all are hon. Members here, no
friends and no gentlemen.

Shri Mebr Chand Khanaa: No
gentlemen? I am very sorry. 1
apologise,

Mr. Deputy-Speaker: All Members
here are to be addressed as hon.
Members, and no distinction is to be

made.

Shri Mehr Chand Kbanna: They are
not to be called gentlemen? Very
well. I shal] leave it at that.

The hon. Member Shri Prabhat Kar
who initiated the debate and was
followed by Shri AL C. Guha made
two pointed gbservations. One was in
relation to the campers, and the other
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was in relation to the partially reha-
bilitated families within the State of
West Bengal. .

As far as the campers are concern--
ed, today I have been accused, and I
think T have been accused once be-
fore also, that I have allowed these-
unfortunate people to live in camps
for a very long period and that pro-
per action has not been taken
in the matter either to re-
habilitate them or to disperse them:
from the camps. I plead guilty to-
the charge, and I plead guilty to the
charge on this account namely that
these unfortunate people who came
from East Pakistan came in a tatter-
ed and shattered condition., 1 saw
them with my own eyes at some of
the border stations. As many as
10,25,000 persons out of 42 lakhs per-
sons had to be taken inside the camps.

When 1 took over this Ministry
about six years ago, the number of
campers then wag round about 30,000
to 40,000. You would see, Sir, that it
has been a question of clearing the
camps and filling them. We keep on
clearing the camps and rehabilitating
the persons, but Pakistgn kept on
sending more people out of East
Pakistan, and again filling my camps.
I went to Bengal or to Calcutta with
great hopes, but soon after my arrival,
my friend from Pakistan—about
which reference has been made by
Shri D. C. Sharma already—scnt out
within two years, namely 1955 and
1956, as many as six lakhs of persons.
Of them, over 50 per cent., nearly 53
per cent., found admissions in camps,
The result was that my camp popula-
tion which was about 30,000 to 40,000
only at that time immediately rose to
about 3} lakhs. Now, it can be said
that perhaps proper mcasures have
not been taken in the matter of their
rehabilitation, that we have been soft
with the State Governments, that
perhaps we have not exercised the
same amount of control over the es-
tablishments, as we should have done,
In fact, our Estimates Committee has.
talked about it and said that our res-
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ponsibility does not finish with the
sanction of a scheme or the sanction
of a loan only but we have to see
that that Scheme is fully implemented.
We are taking that action, and are
doing all that is humanly possible.
But 34 lakhs persons had to be ad-
mitted in camps. Today, the number
is only about 80,000. Even during
this year, I mean 1860-81, 45,000 per-
sons have left the camps.

Last year, unfortunately, the Danda-
karanya scheme was discussed whe-
ther in Bengal or in this House in
such a way that—I do not minimise
my shortcomings; nor do I minimise
my misfortunes—the result was that
this scheme started with a very bad
start. Till then, refugees were going
to Dandakaranya in very large num-
bers, but, suddenly about this time
last year, it was decided that till cer-
tain conditions were fulfilled in
Dandakaranya, no refugees should go
there. What I did was that I invited
the Chief Minister of West Bengal
along with his colleagues, 1 invited a
large number of members of the West
Bengal Assembly representing each
group plus a large number of editors
of newspapers, both from West
Bengal and from Delhi, to go to
Dandaskaranya and see things for
themsclves. It was stated that it is a
good scheme and it has great poten-
tialities. The requests made by the
Government of West Bengal were (1)
that their Chiet Secrctary, like the
Chief Secretaries of Madhya Pradesh
and Orissa, should be associated with
the project, (2) that there should be a
whole-time Chairman, and (3) that
the project should be given a sub-
stantial amount of autonomy. All
the three proposals were accepted.
Even then, we found that the refugees
were not moving to Dandakaranya
It was suggested in the meeting of the
<Chief Ministers of the three States,
West Bengal, Madhya Pradesh and
-Orissa, over which I presided in Delhi
in September, that the voluntary
system should be tried. I said, know-
ing from my past experience, that it
was not going to bear any fruit, but
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1 should not object to it. Nothing
happened, Sir. Then it was suggested
that we should organise a ‘Danda-
karanya Week' and in that ‘Danda-
karanya Week’, there should be
lectures and we should tell the people
what facilities they are going to get
in Dandakaranya.

Shri §. M. Banerjee: By whom?

Shri Mehr Chand Khanna: The
Chairman should go there and explain
to the people, the Chief Administra-
tor should go and the Rehabilitation
Minister of West Bengal would go.
That was done and tried for full one
week., Result again—nil.

Then a meeting was held between
me and the Chief Minister of West
Bengal in early December. On one
side, we have already spent about
Rs. 10 crores on the implementation
of the Dandakaranya scheme, ex-
penditure to the exlent of Rs. 15
crores has already been accepled and
my budget 1tor this year is Rs. 7
crores. On the other, during the
whole of 1960-61 though we have
been spending in Dandakaranya at
the rhte of Rs. 2 lakhs a day, I have
alsg been spending Rs, 1 lakh a day
on ‘he maintenance of camps in West
Bengal; our expenditure on camps in
West Bengal—we have no camps in
any other State in India—last year
was Rs, 8:15 crores; I asked the Chief
Minister and Rehabilitation Minister
of West Bengal as to what we are to
do under the circumstances. If I am
going to develop the Dandakaranya
project, if I am going to hawe a big
organisation there, what is the pur-
pose therefor? It has cost us any-
thing between Rs. 70—80 lakhs a
year. ] have purchased reclamation
machinery to the value of Rs. 4}
crores. Foreign exchange to the
extent of Rs. 2§ crores has been utilis-
ed in the purchase of that machinery.
The number of Komatsu tractors that
we purchased in 1959 was 88. The
number of Komatsu tractors for
which orders were placed last year Is
78. The number of Caterpillar trac-
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tors I have bought from America and
put in Dandakaranya is another 43.
And on top of it, we have got the old
CTO tractors. We are going ahead
with the development programme,
Thousands of acres of land have al-
ready been reclaimed; others are in
the process of reclamation. Villages
after villages have been set up.

But, Sir, I had to ask the Chief
Minister of West Bengal: what are we
to do under the circumstances? This
voluntary system does not seem to
carry any weight with my friends in
camps in West Bengal. 1 do not
want to go into this aspect, whether
it is a vested interest or a political
interest. I am not concerned with
that. I am only concerned with this
aspect of the matter as to whether the
Dandakaranya scheme is going to suc-
ceed or going to fail. Last vear I
was on the mat for it. There has not
been even a little ecriticism of the
Dandakaranya scheme this time. I
am glad, and I am grateful to the
House for it.

So a decision was taken that this
could brook no further delay and
notices shall have to be issued to the
campers. This decision has been
taken with the full concurrence and
unanimity of support of the Govern-
ment of West Bengal. We started
issuing notices from January 1861.
During the last three months notices
have been issued to about 5,000
families.

Shri Ajit Bingh Sarhadl: Reports
speak of 1700 only.

. 8hri Mehr Chand Khanna: In the
imitia]l stage, the number was 1,700.
During the months of February and
March, notices have been issued to
another 3,000 or 3,500 families.

Bhri Ajit Singh Sarhadi: What was
the period of the notice?

Shri Mebhr Chand Khanna: I am
coming to that.

It has been agreed that during this
month notices shall be issued to an-
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other 2,000 families, excluding the
1,000 families who are to go to U.P.

I might just say a word about UP.
Rehabilitation in U.P. has been of the
highest order. Up till now, there has
been a tremendous demand upon me,
and in this case I believe my hon,
friend, Shri S. M. Banerjee, will also
agree with me. ...

Shri 8. M. Banerjee: 1 agree.

Shri Mehr Chand Khanna: . ...that
the refugees from East Bengal do not
wish to go to Dandakaranya and wish
to go to U.P.

An Hon, Member: Let him refer to
him as hon. Member Shri Banerjee.

Shri Mehr Chand Khanna: Yes, my
hon. friend from Kanpur.

We agree generally outside the
House if not inside the House, butl
this time he will agree with me in-
side the House also.

Shri S. M. Banerjoe: Sometimes we
do agree inside the House also.

Shri Mehr Chand Khanna: It has
been decided that notices to 8,000
families shal] be issued till the end of
April 1861. The tota] number of
agriculturist families in camps in West
Bengal is 16,000 So by the end of
this month, notices would have been
issued to0 50 per cent, of the families.
From the 1st of May onwards, notices
shall be issued to 1,000 families cvery
month, meaning thereby that the pro-
cess of the issue of notices shall be
completed by the 31st December 1861,

When I was coming to Delhi only
a few days ago, 1 saw my friend,
Shri Profulla Sen, and told him that
generally questions are asked in Par-
liament at the time of the discussion
of the Demands of my Ministry and
I am going to be asked a pointed
question: ‘Is the history going to re-
peat itself?”” “This time, do we mean
to be irm in the issue of these notices
and the dispersal of these families
from camps who refuse to go to
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Dandakaranya or UP.?” He said:

“You have roy authority to say that
we shall deal with the matter firmly’.

Why are we doing that? For the
simple reason that Dandakaranya to-
day is a success. Large sums of
money have been spent on Danda-
karanya. 1 want Dandakaranya fo
succeed. 1 am prepared to defy my
hon. friend, Shri Ajit Singh Sarhadi,
and some other hon. friends here and
say that as long as I am the Rehabili-
tation Minister, the first charge on me
shall be the rehabilitation of campers
from West Bengal and the second one
will be the advancement of the in-
terests of the tribals there.

15 hre.

Shri Ajit Singh Sarhadi: I asked
what is the period of the notice.

Shri Mehr Chand EKhanna: I am
coming to that. Once these campers
have been dispersed, then the ques-
tion shall arise what should be the
shape and the character of this
Dandakaranya project. I am sure, if
it is decided that every one can be
taken there, then perhaps the Minister
for Rehabilitation may not be in-
charge of this project. But, I do feel
that if the Dandakaranya project is to
succeed, it must have man-power and
if the man-power is to come from the
camps in West Bengal, till that man-
power comes, we cannot implement
the scheme properly.

The period of notice is two montha.
Some notices have expired and ac-
cording to the State Government,
doles of 1500 families have already
been stopped. In spite of this deci-
sion, in spite of these notices, in spite
of this propaganda, the response fiom
the camps in West Bengal is highly
disappointing. During the last taree
months 1 do not think more than 200
to 250 families, in spite of these
notices, have gone to Dandakaranya

Shri Ajit Singh Sarhadi: Have the
doles been stopped in those cases?
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8hri Mehr Chand Kbapna: Sir, I ¢
assure thf E:use that every possi
effort shall be made, every Dersuaao“
that is humanly poss:ble shall be
gvailed of in asking the campers in
West Bengal to go to Dandakaranya
and if they do not go, we will be
left with no option but to stop their
doles. I am not using any com-
pulsion. A friend of mine belongu;g
to the Opposition party said only a
few days age in the Bengal Assembly,
then repeated it in his paper, that
the Government shall have to nwcet
with dire consequences if these
refugees are asked to go to Danda-
karanya and doles stopped. My own
fecling in the matter 15, and I would
like to tell the hon. friend of mine,
that you are not a friend of the
ees, you are not a friend of the
displaced persons. If you want to
make these unfortunate people
beggars and use them in your own
political game, you are doing no
service to humanity, you are doing no
service to the displaced persons.

Now, I shall deal with partially
rehabilitated families in West Bengal.
I am not prepared to accept that
their number is 20 lakhs. That
would be a very high exaggeratian
even if it comes from Mr. Guha.

Bhri A. C. Guba: Out of 20 lakhs
rehabilitated, 50 or 60 per cent. will
be partially rehabilitated.

Shri Mehr Chand Khanna: Ten
lakhs. I do concede that everyone in
West Bengal has not been fully re-
habilitated. = Whatever the reasons
may be—I need not go into them—
whether it is the love of a Bengales
for West Bengal whether 1t is my
fault that I am not able 1o inculcate
tull sense of confidence in him, he
has not gone outside West Bengal to
the extent that we wanted him to go.
And the result has been that in that
State, which was partitioned unfor-
tunately on account of the creation
of Pakistan, two-thirds of the land
went away to Pakistan, one-third
came to West Bengal along with that



9423 Demands

came over 50 lakhs displaced per-
sons. There ig a tremendous amount
of strain on the land and the physical
respurces in West Bengal, There is
upemployment. There is the highest
density of population. On one hand I
am told that we have failed in aetting
up of industries, and my hon. frjend
M. Prabhat Kar said that we have
failed to provide employmeut in a
prablem Btate, on the other hand it is
his Party that goes on {trumpeting
everyday that there is a lot of land
availablé in West Bengal West
Bengal has reached a saturation
point, There are ne lands available
in West Bengal and if you want these
partially rehabilitated families. ...

Shri Muhammed Elias: Have you
ever replied to the alternative pro-
posal which has been given by the
West Bengal Opposition members and
which was also placed before this
House several times? The alterna-
tive proposal was to reclaim land in
South Bengal by which thousands and
lakhs of refugees can be rehabilitated
there. You have never replied to
all those points.

Shri Mehr Chand Khaona: I am
very thankful to my hon. friend Mr.
Elias for kindly reminding me about
those things. But, I do not propose
to deal with them. I am only saying
that the problem of the partially re-
habilitated people must be tackled.
For this what we have done iz that
we told the West Bengal Government,
“Will you please assess your problem
and let us have the details?” Only
about one and a half months ago—I
think, I am correct—a meeting was
held at the level of the Secrctaries
where the residuary problem of the
Government of West Bengal wag dis-
cussed. We are asking for a little
more information and after the In-
formation is received, I propose to
discuss the problem of the partially
rehabilitated families in West Bengal
with the Chief Minister and the Re-
habilitation Minister of West Bengal
themselves. | want to go to them be-
cause if I have to prove my bona fides
to this House, if I have to assure you

CHAITRA 15, 1883 (SAKA)

for Grants 9424

that the residuary problam ly geing o
be tackled in an efficient manper hy
the State Goveramept of West
Bengal—there should be no difficulty
in the flow of funds and the exami-
nation of the schemes—I canpot be
accused of commiting hara-kiri in
haste. So, I wish to assure the Hpuse
that in the next month ar twp I
would be in a position to fAnalise the
residuary problem in West Bengal
after consultation at the highest level
in West Bengal that is, the Chief
Minister of West Bengal. What the
amount is going to be, it is very difi-
cult for me te say. But, a rough
idea that hag been given to me is that
it might be in the vicinity of abeut
Rs. 40 to 50 crores. 1 have tald you,
Sir, and 1 go on repeating that the
matter of the partially rehabilitated
families in West Bengal shall be
fully and properly examined.

Shri Prabhat Kar: What about in-
dustries?

Shri Mehr Chand Khanna: As far as
industries are ooncerned, I would
give you the figures in brief. I
would confine myself to West Bengal
because my hon. friend, Mr. Prabhat
Kar, conveniently ignored the other
four States, The number of medium
and cottage industries, set up by the
Ministry, by the State Government of
West Bengal and the Rehabilitation
Industries Corporation is round about
80, involving an expenditure of about
Rs. 5.8 crores, and they snould pro-
vide employment to about 20,000
persons.

As far as employment is concerned,
employment is being given through
two specific sources: one s through
the Employment Exchange and the
figure is round about 568,000, the
other is through training. We have
trained nearly 40,000 persons up till
now.

Shri Prabhat Kar: How many of
the people trained in your training
centres have been employed?
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Shri Mehr Chand Khanna: I could
‘not givé you the number; but 40,000
persons have been trained and it has
"cost us crores of rupees.

Shri Prabhat Kar: We have never
complained about the expenditure on
- the part of Government. That is not
the point. The point is, exactly how
many persons have been really
rehabilitated by providing employ-
ment?

Shri Mehr Chand Khanna: If you
ask me whether I have a follow-up
organisation to see if Shri Prabhat
Kar after receiving training had been
placed in life, I am sorry to say I
have no follow-up organisation. But
my duty is to provide the avenues of
training and that has been done.

Shri P. N, Singh (Chandauli): To
sce that they get employment is not
your job?

Shri Mehr Chand Khanna: My duty
is to see that they get their stipends.
My duty is to see that these training
centres and production centres are
fully equipped. If you ask me, ‘Is it
not part of your duty to have a follow-
up organisation'? I would say, ‘Yes"
But I may tell the House that I have
to deal with 90 lakhs of displaced
persons. Perhaps the population of
the whole of the continent of
Australia is much less than that of
the refugee population with which
this country was faced.

Now, another charge was levelled
at my door by the first speaker. 1
am very hard pressed for time that
I am issuing certificates. I am being
most unkind to the displaced persons,
though he read it and did say that
the instructions were that each case
should be considered on merits. I
would be the last person to say that
the displaced persons who have been
rehabilitated should be again dehabili-
tated. That is not my intention. But,
I have also to see that those persons
who have received loans, if they are
in a position to pay, must also pay.
The suggestion of my friend, Shri
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Guha, is a very very good one. Remit
loans to the extent of Rs. 3,500 each.
I wish he had got that idea when he
was the Finance Minister himself.
Anyhow it is better to be wiser after
the event. That will solve my pro-
blem completely and I would not get
all 'the bouquets and flowers that I
am getting in West Bengal or Rajas-
than or elsewhere. Once these loans
are wiped off, I can assure you that
even the opposition parties would
take me out in a procession in the
streets of Bengal. I have no doubt
about it. But, I have to take the loans
as loans and grants as grants. I would
like to tell the House....

Shri Prabhat Kar: Why don’t you
create such a situation?

Mr. Deputy-Speaker: When he is to
be taken out in a procession?

Shri Prabhat Kar: By the oppnsi-
tion parties,

Shri Mehr Chand Khanna: I
planning for Nigambodth Ghat.

The total advance is Rs. 54 crores.

am

Mr. Deputy-Speaker: He has so
many rescucrs; he should not think
of going that side.

Shri Mehr Chand Khanna: From
the total of Rs. 53.5 crores advanced
in the shape of loans in West Bengal,
the loan that has fallen due is Rs, 25.02
crores. Only Rs. 25 crores or half the
loan has fallen due. But, what has been
the realisation? Rs. 1.22 crores; one-
twenty-fifth part of Rs. 25 crores or
about 4 per cent. That has been the
total realisation in the whole State of
West Bengal. And, in this, there are
loans from the Rehabilitation Indus-
tries Corporation; and there is a loan
‘'of about a crore of rupees that has
‘been given to the Transport organisa-
tion of West Bengal, a part of which
has already been paid. Then, there
may be certain recoveries from the
industrialists. I do not know, out of
this total of Rs. 1 crore, how much
has been realised from the displaced
persons in West Bengal who have been
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helped to the extent of Rs, 130 crores
and whose number is 4.55 lakh
families.

I will deal, within a few minutes,
with Assam and Berubari and then I
will go over to West Pakistan,

Shri Prabhat Kar: On the point of
certificates being issued and the
auctions being made, so far as that is
concerned, the loans should be paid
by the persons who can pay. There is
no question about it. But what would
be the position of those refugees who
are not in a position to pay?

Shri Mehr Chand Khanna: Hundred
per cent loss in loans and 100 per cent
relief expenditure is also mine. My
own feeling is—I hope I am wrong—
that not much attempt is being made
to realise the amount of loans.

Shri A, C. Guha: Why don't you
write it off?

Shri Mehr Chand Khanna: I accept
your suggestion and that is a very
good idea and I would take it to our
new Finance Minister. I would also
tell him that you were good enough
to make this suggestion. I am not
going to leave it here, because if he
can agree that all the money that has
been given in the shape of loans....

Mr. Deputy-Speaker: But Shri Guha
has made that suggestion after he
relinquished charge of the Finance
Ministry. He should not make it now.

Shri Mehr Chand Khanna: He
forgot it. He did not think about this
suggestion before,

1 was saying that I cannot accept
the position that loans are not to be
realised. But, I am, certainly, pre-
pared to accept this position that in
hard cases, every case should be con-
sidered on merits; and if a man is not
in a position to pay, he should not be
put to such a state of affairs that the
rehabilitation that has taken place s
completely destroyed.
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Assam, I am sorry to say that my
friend Shri Ghosal, either he was not
here when I replied to that question
the day before yesterday fully in
Parliament or....

Shri Aurobindo Ghosal: I was here.

Shri Mehr Chand Khanna: Or, I
am sgorry to say....

Shri S, M. Banerjee: Even today
he was reading it.

Shri Mehr Chand Khanna: Or, I
am sorry to say, he did not fully
realise the implications of the replies
I gave. In a few words I say that
the total number of families in the
camps in West Bengal is only 6,000.
At one time the figure was 31,000
persons. Today the figure has come
down to about 22,000 because they
are in the process of going out. This
is the total population of these
campers who have come from Assam
and have been lodged in the campe
in West Bengal. That is point num.
ber 1. The second is that 1 have
received hack 5,600 forms having
been duly verified by the Government
of Assam.

Shri Aurobinde Ghosal: Wrong
information.

Shri Mehr Chand Khanna: Out of
this, thke Government of Assam have
accepted more than 5,000 as bona fide
migrants. Ars regards those who are
considered as ineligibles, every form
shall be scrutinised by a team of
officers, onc from my Ministry, one
from the Government of West Bengal
and one from the Government of
Assam. The idea is to see that no
unfortunate person who has already
sufferrd on account of the unfortunate
circumstances should suffer again.
We are prepared to give him the
benefit of doubt even if he makes a
mistake, a little here or there. And,
I would respectfully tell my friends
like Shri Ghosal and others that they
should nnt unnecessarily doubt the
bona fides of the Government of
Assam. If out of 5,600 forms they are
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ptepared ts accept as many as 5,000
as elgibles, it does not lie in our
mouths fo say that they are doing
things which are not a credit to the
Government of Assam.

Secondly, the going back of these
campers from Bengal to Assam is the
concern of the Government of West
Bengal. In my discussions with the
Chief Mifiister and the Rehablilitation
Minister I have been told that they
would like these persons to go back
to Assam. Those who have to be
rehabilitated should be given rehabili-
tation assistance by the Government
of Assam and those who are to recefve
relief will be given that relief by the
Government of India—plus their rail-
way warrants and journey allowances
and all that. (Interruption).

Notices are being served upon these
families to leave at once. We do not
want another batch of persons to be
camping in the camps of West Bengal.
And, tomorrow, if I survive the hara-
kiri I m. -+ be told that I made another
mistake in allowing these people to
stay. I feel that it is in the interests
of these unfortunate persons as well
as in the interests of the Government
of Assam that these persons should
go back as quickly as possible.

Now, about 18,000 families were
affected in toto. About 16,000 are
those whose houses, shops and some
of their property might have been
burnt and looted. In the case of
14,000 the houses and shops have
already been repaired. Now, in the
case of Goreshwar, I hope I am making
a correct statement and I am doing
so on the basis of my talks with some
of the Bengali-speaking people that I
met in Gauhatl and they represented
cvery political party. 1 saw them
before going to Shillong and I saw
them after coming back from Shillong.
The total number of shops burnt in
Goreshwar is 60 and not 400. The
occupants of 29 shops have already
gone back to them. There now
remaing the question of about 31 shops.
There is some dispute about the land
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where the shops were first built but
I have been told by the Chief Minister
of Assam himself that he would like
these people to come back to that
very land. But there is some difficulty
about that land. The land that has
been offered as an alternate land is
already squatted upon. 8o, the Chief
Minister of Assam himself has volun-
teered to erect 31 shops and he gave
that order in my very presence in
Shillong. And the site itself is very
near to that land. In fact it is on the
main road. I am hoping that as far
as Goreshwar is concerned this pro-
blem of the construction of the shops
shall be resolved and the shops con-
structed soon. I am prepared to tell
my friend Shri Ghosal, that after
reading one of the dailies quoted here
yesterday, I am going to take up the
matter with the Chief Minister of
Assam and ascertain whether the
figure given in that paper which was
quoted by Shri Ghosal is correct or
whether the figure that was given to
me by him and also by the Bengali-
speaking people in Gauhati is correct.
I shall look into the matter and if any
further action is needed, that shall
be taken. Now, Sir, 1 come to
Berubari.

Shri S. M. Banerjee: There are
Bengalis in Assam who were actually
shifted to the various camps in Assam
itself.

Shri Mehr Chand Khanna: There
are no camps, as far as I know,

Shri S, M. Banerjee: They are in
Assam and they have to be rehabili-
tated. First of all the Assam Govern-
ment promised to pay them Rs. 1,000.
But T am told by a delegation which
is here that Rs. 1,000 had been paid
only in a few cases and the others
had not been given anything. I want
to know whether it is a fact. That is
the fear in the minds of the people
and they doubt whether they will be
properly rehabilitated. It may be a
genuine fear or it may be wrong.

Shri Mehr Chand Khanna: 1 was
in Shillong.



9431 | Demands

Shri S, M. Banerjee: The delegation
is here.

Shri Mehr Chand Khanna: Some
of the rhembers of the delegation are,
I believe, members of the Assam
Assembly. I was there for three days.
Not one Assam MUL.A representing
Silchar or Cachar came to see me.
Two M.L.As. came to see me and their
main request was for the setting up

a college. There are two valleys
in Assam—Surmah Valley and the
Brahmaputra Valley. The Surmah
Valley, if not wholly occupied, if not
substantially or predominantly occu-
pied, by the Bengali-speaking people
The trouble arose in the Brahmaputra
valley where the Bengalis were living
in small, scattered parts all over the
place. I have had talks with them.
I may have gained a wrong impres-
sion; I am prepared to rectify my
mistake, but I can assure my hon.
friends opposite that the impression
that I gained was that their relations
were becoming normal. The sense of
insecurity that was there is going or
has gone and the Assam Government
is doing its level best to rehabilitate
them. There is some trouble at the
ranks of the lower officials below.
Otherwise even the top officials are
giving their full co-operation. This
is the impression that I gained and
that is my own feeling in the matter
too. If Shri Ghosal or Shri Banerjee
can bring to me some of those friends
who have come from Silchar or Cachar
or those who are living in the Brahma.
putra Valley, 1 shall see them with
the greatest pleasure.

Now Berubari, and I am finished
with the eastern region. Here again,
1 have had talks with the Chief Minis-
ter of West Bengal and the Rehabili-
tation Minister. According to our
information, the total number of
families that might be evicted may be
round about 1000 or 1200; the total
number of persons is likely to be not
more than 5000.

Shri 8, M. Banerjee: A survey is
still goimg on.
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Bhri Mehr Chand Khanna: How the
partition takes place or when the
partition takes place or whether it
will be vertical, or horizontal or zig-
zag is not my concern. My concern
is that when these 1200 or 100 fami-
lies come from the part of the terri-
tory that remaing with Pakistan to
the part of the territory that will be
Indja, proper arrangement should be
made for their rehabilitation. Having
learnt the lesson of the camps both
in North Bengal and for those who
have come from East Pakistan, we
have taken one definite decision that no
camps shall be opened. That is num-
ber one. Secondly, there shall be a
proper census and screening of each
family that comes from Berubarl.
Thirdly, the migration if it is unfor-
tunately to take place, shall be con-
Aned to a specified period which should
be the minimum. In the meanwhile,
I have asked the State Government
to formulate schemes for the rehabili.
tation, whether for settlement on land
or in petty trade; those schemes must
come to me as immediately as possi-
ble and I shall sec that these schemes
are sanctioned. I shall also see that
these schemes are implemented as
quickly as possible so that when these
people come they go straight to their
rehabilitation sites. Now, let me
travel to the west side.

Shri S. M. Banerjee: What about
the value of their property? Are we
going to pay them compensation?

Mr. Deputy-Speaker: Now he has
gone to the west from the east

Shri S. M. Banerjee: Thiz was not
answered by the Prime Minister,

Shri Mehr Chand TKhanna: As
regards the west, I do not think I
have much to say for the simple
reason that the problem of rehabili-
tation in the western  region was
settled, resolved and tackled two or
three years ago. After that we have
not advanced any loan; wr have not
built any houses. Nothing of the
nature of what is being done in she
eastern region is being done in the
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western region now. The only pro-
blem that remained was the payment
of compensation to the displaced per-
sons from West Pakistan. The number
of persons was about five lakhs; of
them nearly 4.90 lakhs—if I go by
the report it is 4.86 lakhs—have
already been paid their compensation
till the end of January 1961. Two
months have elapsed since then. I
have to pay compensation to another
10 or 15 thousand persons. There was
a time when compensation was to be
paid to five lakhs of persons; now it
is only 10-15 thousands.... (Interrup-
tions). As regards the lands, the
figures given by my hon. friend Shri
Ajit Singh Sarhadi, and my old com-
rade and colleague, are correct. But
there is one thing. Out of 24 lakhs
of standard acres, permanent rights
have been given in the case of nearly
20 lakhs standard acres. But fifty per
cent of the persons of these five lakhs
have not come to us for their perma-
nent rights. That is the position.
Those who had to receive substantial
holdings have already received the
sanads. Now, 2} lakh persons or 2
lakh persons have to receive only 4-5
lakh standard acres, maybe about half
an acre or one acre or 1} acres each.
Perhaps they have not bothered to
come to us. I may tell you the
reasons; perhaps you know it yourself
too. Now the land has been in their
possession for the last ten years; it is
in their name; they are paying land
revenuc; they are utilising the pro-
duce. They are the owners of that
land. Indeed the giving of a sanad
to them is only for mental satisfac-
tion. They are already the owners
of that land. If they want to get the
sanads, they are welcome to come to
us. If they do not want them, well,
they are the owners of the land, and
they have got the substantial right to
mortgage, sell or transfer the land to
anybody. So, the question does not
arise.

Shri Ajit Singh Sarhadi: They can-
not be transferred unless they have
the sanads.
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Shri Mehr Chand Khanna: I would
request my hon. friend to ask them
to come to me. He admits that the
sanads in the case of 20 lakh acres
have already been given to nearly
three lakh persens. If the others are
not coming, I am not going to keep
the establishment alive for them in
Jullundur. They can come and see
me even now. They are at liberty to
do so. This Ministry, even now, will
go on for a few months more, and if
anybody wants to come to take the
sanads, I shall see that they are given
to them. But to suit their conveni-
ence, this Ministry is not going to be
kept alive.

Shri Ajit Singh Sarhadi: Perma-
nent rights can also be given to them
in absentia. It is not necessary that
it should be put on record that the
rights should be conferred to them
permanently.

Shri Mehr Chand Khanna: I shall
have that matter examined. I am
very grateful to him for the sugges-
tion. If by merely sitting in my office,
permanent rights can be conferred on
them, I shall do it by a notification.

Shri Ajit Singh Sarhadi: The only
hurdle is about the public dues under
the Act. If they are not there, then
the rights can be conferred. There is
nothing standing in the way.

Shri Mehr Chand Khanna: I am
very grateful to him. The position is
that of a man who owes me for the
past ten years and it has taken ten
years to realise from him., If he had
not received anything from me he
would have come. So, the public dues
appear to be more, and he is avoid-
ing me! I shall go into the matter,
but 1 am prepared to give an under-
taking to this House that if those
people come to me, I shall see that
the sanadas are given to them. If any
simple procedure can be devised by
which the sanads can be given to
them, that procedure shall also be
examined.
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Then there was the question of
regotiations with Pakistan. These are
the only two questions which remain
in regard to western Pakistan. There
is no other question.

An Hon, Member: What about
public institutions?

8Shri Mehr Chand Khanna: I am
coming to that. About my negotia-
tions with Pakistan, I still claim that
I have a large number of friends there,
Some unfortunately have been
murdered. Some others had to leave
Pakistan. Some of them are no
longer in political power.

Mr. Deputy-Speaker: None of them
committed Harakiril

Shri Mehr Chand Khanma: None
as yet! The position is that in spite
of our best efforts, we have failed to
get any satisfactory response from
Pakistan. I must admit that. Firstly,
this problem can be divided into two
parts: one is the difference between
the evacuee assets left in Pakistan
and the difference in the evacuee
assets left in India. We have left
evacuee assets to the extent of Rs, 500
crores. The evacuee assets in India
are round about Rs, 100 crores. There
is a difference of Rs. 400 crores. In
spite of my visits to Pakistan—and
they had been frequent—the Pakistan
Government has never cared to even
discuss this question.

The other part of the question is
the implementation of the movable
properties agreement. There too, I
have done my best. Two meetings
have been held lately. We have never
been told ‘No’. But we went about
holding meetings. We went to Pindi;
they came here; we went to Karachi
and they came to Delhi. They feasted
us; we feasted them. We issued com-
muniques, but in a nutshell, hardly
anything comes out of it.

Shri D. C. Sharma: Then why did
you go there?

Shri Mehr Chand Khanna: I have
not lost all hopes as yet. 1 am trying
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to do my level best. Even during
the fag-end of this Ministry, if any«
thing can be done, I shall see tha$
every honest and possible effort is
made. At the suggestion of my hon,
friend there, I propose to write to my
opposite number in Pakistan and
request him to see if anything can be
done in this matter. If my going to
Pakistan shall help matters, I am
prepared to do it

Shri Muhammed Elias: What have
the Opposition Members to do with
this?

Some Hon. Members: He said,
‘‘opposite number"”.

Shri Muhammed Elias: I am sorry.

Shri Mehr Chand Khanna: My
hon. friend Shri Muhammed Elias is
very sensitive, he is allergic to me.
I like him so much. He comes to me
many times in Calcutta. We talk
things over, and he gets the things
done but in the House he is very
allergic to me. I do not know why.

Mr. Deputy-Speaker: After some
time, likes also begin to repel each
other! He said, “oppositc number”
and not “Opposition Member"”.

Shri Mehr Chang Khanna: [
shall now go back to the eastern
region for one minute, because it is
very important. As you konw, a charge
was levelled against me to the effect
that nothing has been done in the
case of Muslims who have come back
from Pakistan or in the case of
Muslimg who were displaced and are
within the State of West Bengal. The
position is that 12,808 applicaions
ware received from thoge Musl‘ms who
had gone away to Pakistan for the
restoration of their holdings. In
12,699 cases restoration has Yeen
ordered and might have taken place.
And only 109 cases remain out of
12,808,

Shri Aurobindo Ghosal: No actual
restoration; only there is the order.



9437 Demands

Shri Mebhr Chand Khanna: The
second point is that of those whose
properties were taken—al] the Hindus
and Muslims—and occupied by the
displaced persons, the number of guch
properties is8 1,775 in all—the number
«of Muslim property is 834 and that of
the Hindus, 941. The number of dis-
placed persons living jn these pro.
perties is 10,000—5,000 in Muslim
houses and 14,000 in Hindu houses.
It is a very big problem. But I do
feel and I honestly concede that if a
man's house has been taken, either I
should give him the clear possession
of the house or he should be given at
least what he is entitled to, namely,
.compensation should be given to him.
“We cannot allow this state of affairs
to continue indeflnitely. So, in this
matter too, a meeting was held with
ihe Bengal Government. I think
there were two or three meetings with
the Chief Minister of West Bengal
who also made a statement in the
Assembly there only the other day
that we are looking into this question.
‘Qur idea, at the moment, is that if
alternative accommodation cannot be
provided for these 10,000 displaced
‘persons, the best course possible for
-ug would be this. If the value of
these properties is reasonable and the
properties have mot completely out-
lived their life—we propose to acquire
al]l these properties and pay com-
pensation to the owners, both Hindus
and Muslims,

1 have already taken a lot of time,
but & number of points were made by
hon, Members about the Western
region. 1 feel I have no right to pro-
ceed further, though I would like to
go on and refer to those points, if
you like,

Mr. Deputy-Speaker: There is no
question of my liking but he can
refer to them within five or fen
minutes.

Shri Mehr Chand Khanna: I will
try. 1 will refer to some of those points
briefly in passing. My hon. friend
from Delhi referred to ome thing,
namely the payment of grants to the
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emigrantg from Jammu and Kashmir.
We have invited the declaration
forms; at one time the number was
round about 36,000. I think we have
received back about 20,000 or 25,000
forms. Action has already been
taken in about 9,000 cases and about
6,000 cases were sent to the Pay and
Accounts Officer. About 2,000 or
3,000 have come back. The others are
in process of coming back, and the
payment has started. I ghall try my
level best t{o see that all these cases
are disposed of within the next six
months,

Shri Balraj Madhok: What about
the 20,000 or 25,000 people for whom
payment has to be made yet?

Shri Mehr Chand Khanna: My hon.
friend has come to this House for the
first time today. I would like him to
meet me sometime outside the House.
We will go into all these questions.
All these questions have been discus-
sed. I only wish to tell him for his
information that there are such
things as Compensation Rules, Com-
pensation Act, etc.

Shri S. M. Banerjee: Meeting out-
side the House?

Mr. Deputy-Speaker: There is noth-
ing bad about it.

Shri Mehr Chand Khanna: He
comes to see me outside the House
so often. Because he belongs to the
Jan Sangh there, why should he feel
fidgety about it? To me he is as good
a Member as anybody else. He re-
presents New Delhi, and in matters
regarding Delhi he wants cerlain
dificulties which he has in mind to
be removed, I shall certainly try and
help him. I can only say that I had
the misfortune of not listening to his
election speech. But 1 listened to his
speech today, I thought he was re-
peating his election speech,

Mr. Deputy-Speaker; We must show
him some respect.

Shri Mehr Chand Khanna: I am
S0ITY.
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Shri Balraj Madhok: He is a very
senior Member of the House; he should
know better than myself,

Mr Deputy.Speaker: I have slready
pleaded op his behalf; h¢ need not
pursue it further.

S8hri Mehr Chand Khanna; I am
sorry that it has been taken in a bad
sense; I did not mean it. He has
come to the House for the first time
and he deserves all consideration,
courtesy and regard. In fact, I have
invited him to come and meet me and
I am prepared to discuss with him all
questions relating to Delhi. I did not
mean to belittle him in any way; I
hope he will forgive me.
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As regards the Purana Quila peo-
ple, this question had been before the
House a number of times. The total
number of families involved is 689.
Out of them, 239 families have already
been given plots or tenements and
they have left Purana Qila. Another
450 families have also been allotted
plots. The arrangement was, the
word of honour was, that “after these
plots are given to us, we shall vacate
the Purana Qila”. But I am sorry to
say that they have not stuck to their
promise and their word of honour.
Action is being taken against them.
Even after alternative accommodation
has been made available to them, if
they still refuse to leave, I shall be
left with no option, but to evict them.

Shri Balraj Madhok: Where will
they go for money for building huts
on the open plots?

Shri Mehr Chand Khanna: They can
go to the small housing scheme, to
which the hon. Member himself re-
ferred.

Shri Balraj Madhok: You want to
remove them from Purana Qila to
open plots where they cannot live,

Shri Mehr Chand Khanna: 1 shall
see that they are removed.

Shri Shobba Ram: What will be the
fate of those people who are not in a
position to pay the price of the land?
If they fall to pay the price of land,
will they continue to be in possession
of the land?
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Shri Mehr Chand Khanna: Is he
talking of people in Rajasthan? I am
talking of Purana Qila.

Shri Shobba Ram: On a point of
further clarification, I wanted to know
about the people of Rajasthap in
Alwar and Bharatpur districts.

Mr. Deputy-8peaker: He will move
down to Rajsthan after this
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Shri M. B. Thakore (Patan): zo
many people from Sind (Pakistan)
have come and settled in Gujarat and
other places, Nothing is said about
those refugees.

Shri Mehr Chand Khanna: The
problem of Faridabad can be divid-
ed into two heads: one is about em-
ployment and the other js about the
sale of houses, Ag regards employment
according to our information and the
survey we made sometime back, the
total number of families which have
been settled in Faridabad is round
about 5,000 and odd. Amongst them,
the number of employable adults is
6,000. Out of them, 2500 have found
employment in Government service,
semi-government bodies, professions,
trades, etc. Over 3000 have found em-
ployment in the industries. That
will make a total of 5500, out of
6000 persons who are employable.
Not only that 2400 or 2500 outsiders
have also come to Faridabad and are
doing work in the industries. Up till
now about 52 industries have been
established in Faridabad, 1 cannot
say offhand what is the expenditure.
Tt is likely to be Rs. 3 crores or
Rs. 4 crores; may be even more.

What I wag trying to say was, if
2400 persons from outside can come
and get employment in Faridabad in
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these industries, there can be no
aifficulty for the remaining few hun-
dreds if they want to come and seek

. employment,
1547 hrs.

[Dr. SusHiLA NAYAR in the Cha(r]

Secondly, I come to the question of
the price of the house. You will be
_interested to know that the question
of the price has been before this House
and the other House and there have
been questions after questions. The
price of a house in Faridabad is Rs.
2700 inclusive of the price of the land.
At one time the Ministry made a
wrong calculation and assessed the
price at Rs. 2600, We are s!icking to
that price, If my friend, Shri
Prakash Vir Shastri, does not wish
to pay the price today, and wants a
period of 30 yearg to pay the price, he
has to pay interest. If he pays the
price cash down today, he need not
pay interest. Out of these 4000 or
5000 houses, more than 50 per cent
have already been sold at the price
of Rs. 2600. Others can do likewise
and not pay any interest. But if they
want to pay the price in 30 years on
hire-purchase basis, I am afraid the
interest hag to be paid. When I was
not {rusted, I invited Shri H. N.
Kunzru, who was at one time Chair-
man of the board. I asked him to go
into this question, but he declined my
request.  Then, those people went
to the highest in the land, I mean the
Prime Minister of India. He was
asked to look into the matter,

The Prime Minister discussed the
matter with me at length. He also
sent for those persons. He told them
that they have not paid their arrears
for the last 10 years. The arrears
alone come to about Rs. 10 lakhs to
Rs. 15 lakhs. I had given them the
concession that instead of paying the
arrears at one stroke, they can pay
one month rent and one month
arrear and I wil] take the arrears
over another period of ten years. The
Prime Minister has given them the
further concession that instead of
paying the arrears in 10 years, they
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might pay the arrears within the next
20 years, which will be co-terminus
with the unexpired period of the
lease, because 10 years have passed

"and another 20 years remain In this

way, instead of paying Rs. 24 per
mensum to become the owner of the
house, it would be round about
Rs. 18,

There is one submission I want to
make to the House. If those persons
do not wish to become owners of this
property, why should they become
owners? Let them remain as tenants.
After all, in our country there are
millions and millions of people who
are not owners and who are tenants.
Is it essential that every refugee who
comes from Pakistan, whether he own-
ed any property there or not, whether
he is entitled to any compensation or
not, must become the owncer of a house
in India, not at his own expense but
at the expense of somebody eclse? So
I wish to tell my hon. friend Shri
Prakash Vir Shastri, that jf he is a
real friend he should advise them not
to become owners of the property. If
they cannot pay, let them not pay, let
them remain as tenants, and under
the compensation rules they have been
given the protection over a period of
two years. After that the normal rent
laws of the State shall apply. They
are In Punjab. There are thousands
of people in Punjab who are living as
tenants. If they are to be evicted they
will be evicted as anybody else who
does not pay. But my advice to them
is that if they are not in a position to
pay they should remain as tehants
and not become owmers. If they feel
that in thelr case no interest is going
to be charged, I can only say that
let them not have any false hopes, If
they feel that when 50 per cent have
purchased houses at Rs, 2600 each,
they be given at Rs. 1700 or Rs. 1800,
I can tell them straightaway, because
I am their friend, that I do not want
them to live in any false hopes or
wrong hopes.

Before I conclude, 8ir, 1 would just
like to sum up.
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Rhri Shobha Ram: What about
my peint?

Shyi Mebr Chand Khanns: Rajas-
than?

BShri M, B. Thakore: Gujarat also.

Shri Mehr Chand Khanna: As
regards Rajasthan, this question has
been before us since a long time. The
number of persons who had been al-
lotted lands for rehabilitation purposes
outside the land allotment scheme of
Punjab and other States and who
were entitled to rehabilitation is 58,000.
Of them, round about 30,000 are in
Rajasthan and the remaining 28,000
are in other States like Punjab and
U.P. In Rajasthan itself, in the dis-
tricts of Alwar and Bharatpur there
are about 20,000 families and the re-
maining 10,000 are in Ganganagar.
These lands werg allotted to them in
the early stages about 10 acres each.
They were given loans worth about
Rs. 1200 or Rs. 1000—I do not remem-
ber the correct figure. Then the ques-
tion arose under the compensation
scheme whether they can become
owners of the land. According to our
scheme the period of payment or re-
payment was about seven or eight
years. The first instalment was 20
per cent and the balance was to be
Eid in seven equated instalments,

nowing their condition and fully rea-
lising their needs we decided that in
the case of these land allottees—58,000
of them—the period of repayment
should be extended from 8 years to
15 years. The second thing we did
was that instead of realising 20 per
cent in the first instalment they should
pay only 10 per cent and the balance
80 per cent over a period of 14 years.
The third thing we did for them was
that in respect of the food loans which
had been given to them in the early
stages at the rate of about Rs, 250 in-
volving a total expenditure I think of
round about Rs. 30 lakhs or Rs. 40
lakhs—I think the exact figure is
Rs. 356 lakhs; I am talking from
memory—that money should be re-

APRIL 5, 1961

for Grants’ 9446

mitted. So the loan was brought down
from about Rs. 1,150 to Rs. 900, the
period was extended and the first in-
stalment was reduced to 16 per cent.
from 20 per cent. That happened
some flve to seven years ago. The
House will be surprised to know that
in spite of all these concessions my
friends in Alwar and Bharatpur have
not paid a single penny, though my
other friends in Ganganagar—10,000
of them—which is represented by my
hon, friend Shri Barupal, have paid. I
think out of these 10,000 there may be
a hundred or two hundred who have
still to pay. The rest of them have
pald. So in the same State on one
side payments are being made and on
the other side payments are not being
made.

Shri Shobha Ram: That is not
my point.

Shri Mehr Chand Khanna: I
am coming to your point. Now, what
should be our attitude in regard to
these persons? In the meanwhile what
has happened is this, that no payments
have been made over all these years,
not even the loans. My friend has
accepted that these loans have not
been paid. The price of land accord-
ing to a rough calculation is about
Rs. 4 crores. The amount of loans
may be round about Rs. 2 crores. Not
a penny has been realised, as far as I
know, from the residents of Alwar and
Bharatpur or the land allottees of
Alwar and Bharatpur in regard to re-
payment of loans.

Now, as regards land revenue it was
put at the rate of one rupee to the
State Government and one rupee to
us. The State Government at one
time made a statement that they will
charge only Rs. 1-4-0 and not Rs, 2
and I was told that they will realise
full one rupee from these land allot-
tees and the Government of India will
be paid only four annas. I told the
State Government to make it half and
half. When they were going 16 rea-
lise Rs, 1-4-0, 1 asked them to make
it Rs. 0-10-0 each. They did not agree
and said that they were not going to
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@ve up the land revenue, they will
mlisg it in ful] and we will be paig
only four annas. There also I ¢ .

Now, Madam, beyond that I do net
wish to go. I will give you my rea-
sons. During the last few days some
of my colleagues and hon. friends had
been to see the Prime Minister and
they have brought this matter to his
notice. The Chief Minister of Rajas-
than came to see me two days ago. We
also had a long discussion, and it has
been decided that this matter shall be
discussed in the very near future at
the level of the Prime Minister of
India, the Finance Minister of India,
the Rehabilitation Minister of India
and the Chief Minister of Rajasthan
who shall also be invited to that meet-
ing. The note that I shall submit to
the Prime Minister—a copy of it—shall
also be sent to the Chief Minister of
Rajasthan wel] in advance so that all
these points are fully thrashed cut and
a decision taken. This is what we
have done. 1 do not want that any
injustice should be caused to those
people. But it is also very hard for
me to accept that in the same State
one section of the population should
be asked to pay—they have paid—and
the other section of the population
should be asked not to pay. It will
be very difficult for me to defend my
position as Rehabilitation Minister,
because I am as much the Rehabilita-
tion Minister of those settled in
Ganganagar as of those settled in
Alwar and Bharatpur.

Shri Shobha Ram: My point has not
yet been replied. 1 want to know whe-
ther the principle that js being applied
to the refugee» in Faridabad, that
those who do not want to become
owners will be allowed to remain as
tenants will be applied to the displac-
ed persons in Rajas‘han. What about
those who do not want to become
owners in Rajasthan? What shall be
their status? Will they be allowed to
remain as tenants?
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Shri Mehr Chapa Khangpa: That is.
pne of the main ts stated in the
representaticn w_ is before the

Prime Minister.

Shr{ Shobha Ram: What is your
stand?

Shri Mehr Chand Khanng: My stand
is this.

Mr. Chairman: The hon. Minister
cannot give you his stand here when
the matter is tp be discussed at a very
high level.

Shri Shobha Ram: Two years back,
he sent a letter to us.

Mr. Chairmmam: The hon. Member
should realise that the time is running
short, The Demands relating to the
other Ministry have to be taken up.
The hon. Minister hasg already said
that the matter is t0 be discussed at a
very high level, at the Prime Minis-
ter's level. He has also said that he-
cannot add anything to what he has
said.

Shri Shobha Ram: I am not refer-
ring to that representation, Two years
back, he wrote a letter to us saying
that those refugees who will not be
acquiring ownership r'ghts will be
continued in their position as tenants
and they will not be evicted. Does he
stand by it?

Mr. Chairman: Order, order. Will
the hon. Member resume his seat? Let
the hon, Minister proceed with his
reply because the Demands relat'ng
to the other Ministry have to be taken

up.

Shri Mehr Chand Khanna:
came back to the point....

of &rr v gy T A e g

I now

16 brs.

Shri Ajit Singh Sarhadi: What about
the displaced public institutions?
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Shri Mehr Chand Khanna: I shall do
‘my level best for them, What more
<an 1 say? We have given them no
<compensation for their losses in Pakis-
tan and if I can do something, with
more funds to see the institutions
come to a fruitful end, my hon. friends
shall not find me lagging.

1 started by posing a question to
myself and to the House, and the ques-
tion was this, whether the circum-
stances which necessitated the creation
of this Ministry 14 years ago still
exist and, if so, to what extent and
whether a whole-time Ministry is re-
quired to deal with that aspect of the
problem., I have fully explained my
view-point about the eastern region.
My position vis-a-vis Bihar, Orissa,
Assam and Tripura and my problem
vis-a-vis West Bengal which is con-
fined to two aspects; one is about camps
and the other is about partially reha-
bilitated. About these two points too,
I mauade the position of my Ministry
abundantly clear.

As far as the western region is con-
cerned, apart from my negotations
with Pakistan, about which 1 mysclf
have not got much hopes, as 1 shall be
living in this world and I shall not be
committing harakiri or suicide, in the
words of my hon. friend, till about this
time next year, I shall do my level
best if any solution can be found. But
the closure of the Ministry should not
create a wrong impression in their
minds, I feel it is in the interests of
the displaced persons that this Min-
istry should not be continued any
longer and this year, 1961-62 should be
the final year of this Ministry. We
Thave come to the end of our work now,
longer and this year, 1961-62 should be
fully integrated into the life of the
.country. This question of separate-
ness has been there for the last 14
years and it has done tremendous
harm; whether it 1s a small section cf
the population here or a bigger sec-
tion of the population in some other
region, this has been the unfortunate
result of this Ministry. It was needed,
it was required, to deal with a special
problem What we propose to do
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now is that after transferring the work
‘to the other permanent Ministries of
the Government of India—it is my
own feeling in the matter; the matter
is still to go to the Cabinet; the matter
has to go before the Cabinet; it will
not .be right on my part to make an
announcement a deflnite announce-
ment when it shall be made—if the
viewpoint of the Rehabilitation Minis-
ter is taken into consideration, I feel
the time has come when this Ministry
should be closed, by the end of this
financial year, 1961-62.

Some Hon, Members: No, no.

Shri Mehr Chang Khanna: What we
propose to do is to create a special
cell a d'rectorate if I may call it so;
and the refugee problem, whatever il
may be, whether of the western or
eastern region, will be dealt with by
that directorate under a separate Min-
istry of the Government of India,
whichever that Ministry may be. The
Dandakaranya project can also go lo
that Ministry. I hope by that time
my friends from East Pakistan would
have gone to that area and the sug-
gestion of Shri Aj't Singh Sarhadi
shall be taken inlo consideration when
it is really treated as a national pro-
ject and the doors of Dandakaranya
are thrown open to every gection of the
Indian population.

Mr. Chairman: Does any hon.
Member wish to press any of his cut
motions? I find that no hon. Member
wants to press any of his cut motions. -
So, I shall put all of them to the vote
of the House.

The cut motions were put and
negatived.

Mr. Chairman: The question ls:

‘“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
yvear ending the 31st day of March,
1962, in respect of the heads of
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demands entered in the second
column thereof against Demand
Nos, 74, 75 and 130 relating to the
Ministry of Rehabilitation.”

CHAITRA 15, 1888 (SAKA)

The motion was adopted.
16.05 hrs.

MiNISTRY OF TRANSPORT AND Com-

MUNICATIONS
Mr, Chairman: The House will now

take up the Demands for Grants re-
lating to the Ministry of Transport and
Communications,

Demanp No. 86—MINISTRY OF TRANS-

PORT AND COMMUNICATIONS

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 64,12,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Ministry of Transport and Com-
munications.”

Demanp No. 87—INpvian Posts AND

TELEGRAPHS DEPARTMENT (INCLUDING
WORKING EXPENSES)

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 68,68,20,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Indian Posts and Telegraphs
Department (including Working

Expenses)'.”

Demanp No. 88—Posts AnND TeELE-
GRAPHs DIVIDENDS TO GENERAL REVE-

NUES AND APPROFRIATION TO RESERVE

Funps
Mr. Chairmafi: Motion moved:

“That a sum hot exceeding
Rs. 10,60,37.000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-

77 (Ai) LSD—-8.

ment during the year ending the
31st day of March, 1962, in res-
pect of ‘Posts and Telegraphs Divi-
dends to General Revenues and
Appropriation to Reserve Funds'.”

DeMAND No, B80—MERCANTILE MARINE

Mr. Chairman: Motion moved:

“That & sum not exceeding
Rs, 69,098,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1862, in res-

e

pect of ‘Mercantile Marine'.

Drmanp No. 90—LiGHT-HOUSES AND

LIGHT-SHIPS

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs, 1,38,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year end ng the
31st day of March, 1962, in respect
of ‘Light-houscs and Light-ships'.”

DEMAND No. 91—METEOROLOGY
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 1,83,42,000 be granted to the
President to complete the sum
necessary lo defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, jn respect
of ‘Meteorology'.”

DemAaND No. 92—Oversras COMMUNI-
CATIONS SERVICE

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 1,33,88,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Overseas Communications Ser-

"

vice'.
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